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LEGISLATIVE ASSEMBLY 
Tlumd411, 2geh July, 1943. 

The A ~mbly met in the Assembly C ambe~ of the COW1~i1 ~oti ~ fAt ~ve l' 
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) l.D the C,balr . 

.; MEMBER SWORN: • 
Mr. Ammebal Vittal Pai, O.RE., M.L.A. (Government of India: Nominated 

Official). _ 
STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
RlCPATRIATlCD INDIAN PRISONqS OF WAR. 

98 •• Kr. lfabi Bakab. Illahi Baksb. Bhutto: (a) Will the Honourable the 
Defem.e Member be pleased to state the total number of Indian Frisoners of 
War upto May 31st. 1948? 

(b) How manv of t ~m have b~e  re~atriated 8~ .far? . . . 
(c) Is ~t Ii bet that m caamparlson With the BritIsh and Donlllllon .p o er ~ 

the nUlI;ber of Iudian wounded prisoners, ~o have been repatriated, IS m~ll  
The Bonoura.ble Kalik Sir rezes Khan Noo1\.: (a) The total number of Indian 

personnel who have been notified as prisoners of wllr upto 31st May, 19,43, is 
12,771. 

(b) 188 Indian prisoners of war have been repatriated fron! Italy. No 
wounded and sick have so far been repatriated from GerJIlany or Japan. 

«(-) There has beeu no exchange of Prisoner!! of War as such. The, oniy 
Pfisoners who have been repatriated are sick and di8&bled.-.!.irrespective of their 
liIitionality. Under Article 69 of the Prisoners of War Convention lilly prisoner 
of war has lJ. right to demand examination by a Mixed Medical Commissio!l, 
consisting of two neutral and one national doctors. 

Only those prisoners ave~ce  repatriated who have been recommended by 
this Mixed Medical Commiasion. 

Mr. Lalcba"d lfavalrai: May I know if there were any Sindhi prisoners? 1 
believe there are some prisoners of war from Silld. Have they been repatriated; 
and, if so; how many? ' 

The Honourable Malik Sil l'el'Ol Khan Boon: I realise fully that 1 should 
have known how many Sindhi prisoners of war were there, but I am afraid I 
have not the information. 

Kr. lIubamm ad Nauman: Will the Honourable Member say whether the 
number of British and Dominion prisoners of war who have been repatrilAted 
wns JDore than the number of the Indian prisoners of 'war? 

The Bonourable Kal1k Sirl'el'Oz Bhr.n lfoon: Their number is larger than 
that of the Indians repatriated but they have all been recommended by that 
Medical Commission on account of sickness and not because of their nationality. 

Jlr. X. 0.lf8OO': With reference to the informatioll given by the Hon-
ourable Member that one national doctor is included in the Medical Commis-
sion, will he be pleased to state whether-an Indian doctor can bd iusisted upon 
to llarticipate in .the work of the Medical Commission when the c~ e of an 
Indian prisoner of war is considered? 

The Honourable Kalik Sir J'el'OJ ][han lfoon: The word 'national' in that 
case means belo~ i  to the nation who holds the prisoners of war. 

·BAN OK BRO ... DCASTS OF URDU TALKS BY THB ALL-INDIA RADIO. 
97. ·Kr. lfabi Bakah ma& Babh Bhut.to: fa) Will the Honourable Member 

for I f~rmat o~ and Broadcasting be pleased to state ·if it is a bet that the 
All-InJIIA RadIO does not accept any talk if the broadcaster wants it to be 
broudl:r.\oIt as dn Urdu talk? ' 

(b) Is H • fact that Sir Tej Bahadur Sapru has never been invited to 
broadcast, becausE!' he insists on, broadcasting in Urdu and not in the so-caU"d 
Hindustani ? ~ 

The BoIlourable Sir Sulan Ahmed: (a) No 
• (b) No. . 

BA. 011 B~ADOA 8 OJ' URDu T ... LKS BY 'niB ALL~lJrDIA R.i.DIO. 
98 ·.r. ~abi Baltab I11ah1 Ba.kaIa Bhano: (a) Will the Honourable Member 

fo; InformatIon and Broadcas\ing be pleased to at ate how many Urdu talks 
( 161 ) 
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hdovu been broadcast from Delhi and Lucknow since the installatioll of these 
stations:) 
(b) Is it a fact that although Delhi and Lucknow are the centres of Urdu, 

yet the ~Ul-l dia Radie. authorities insist on broadcasting from t,twse stations 
in tho'! so-caUed Hindustani? If tlO, why? ' 
(c) Does the Honourable Member p~opo e to suggest, to the Controller 01 

Bro8dca ~i  to have separate broadcasts in pure Urdu and Hindi from these 
Rtatjons as an e peri~e ta d collect statistics as to the number of respective 
listeners? 
The, Honol11'&ble Sir S1IltaD. .Ahmed: (a) The information asked for is not 

readily available as no stl)tistics are kept alld its collect.ion would'involve an 
aTJlount of time and labour that . would not be justified in war time. 
(b) ,The term Hindustani is u ~d because it convenieptly covers both Urdu 

alld Hindi and under this title many talks. both in Urdu and Hindi have been 
,broadcast. • 

(c) Talks in Urdu and Hindi are already' being ive~  As regllrds news, 
GOlt'rnment consider that the proposed step· would u e~eB arily h'Rt,rict the 
number of listener to each bulletin. The concluding part of the question does 
lIOt arilie. ' 
Mr. Jlubammad Wauman: With reference to p"rt (b) of the quc>stion, may I 

I!:k whether any particular definition has heen prescribed for Hindustani, Urdu 
01' Hindi? If 80, who has prescribed that definition? 
The BOD.OU1'able Sir Sultan Ab,med: I am going, into this qUf'stion myself 

vel'Y cs.refully and I hope I will be in a position to come to a defillitc decision 
all regards this matter. 'I'here have been qtlestions raised in the· House as 
we-ll as outSide. on this subject aD:d it had been a.rroblem which is to be solved 
and I hOpe I WIll be able to solve It. '  . 
Dr. Sir Zla Uddin Ah,ma.d: Will the Honourable Member either i1'l!ue a state-

ment or lay a statement on the table on the conclusion arrived at by him? 
The BoDourable Sir Sultan Ahmed: Most certainly. 
Sa1'da.r Sant SiDgh: May llmow if any talk has been broadcast fI'om All-India 

, Radio stat.ion in the P\mjabi language? . 
'!'he Honourable Sir Sultan .Ahmed: I have no information. 
Satdar Sant 8iDgh: Will the Honourable Member make inquiries ;f it is not 

~~  .  . 

. ](aulana Zafar Ali, Khan: May I bring to the notice of t,he Honourable 
:Member that the simultaneous use of the expressions Hindustani a!)d Urdu for 
the ~ume idea causes very inconvenient eQnfusion. Will tbe Govermneqt once 
for "U issue a statement declaring that Urdu should be used in 1'E:8pt:ct of the 
language whieh is called Hindustani? 
.Mr. Pnltldent (The Honourable Sir Abdur Rahim): Next qUtlllthn. 

~l'  GWYEB.ALL-IltDIA. RADIO INCIDENT. 

99 r~. Wahl Bush IUa.ht Baku Bhutto: (a) Will the Honourable, Member 
for InformatiQn and Broadcasting be pleased to state the terms, of contract 
bet\veE:'lJ 8 broadcastf;'r and the All-India Radio? 
,  ' (b) Is the ,All-India Radio bound to broadcast a talk after the contract is 
signed? , \ 
(c) Can the All-India Radio authorities delete any portion from a talk 

without showing any, 'l'eason? 
(d) If the reply to (c) is in the affirmative, why' was an enquiry made in 

the Gwyer-All-India Radio incident.? 

The Honourable Sir Sultan Ahmed: (8) I presume the Honourable Member 
is referring to the terms of the contract with talkers. If so, (l cClpy of the 
contract form in question.is placed on the table ;of the House. ' 
(b) No. .. 
(c) Yes. 
(d) The discretion allowed by Government to a subordinate mithority h 

,always subject to the general uperi t~ de ce" direotion and control of the 
Govetnmen,t of India. 

... 
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Mr. Lalohand IfBvalrai: With 'reference to part (c) of the qU611tion, mll.y I 

ask on what grounds portions are deleted? 
Thll Honourable Sir SUltan Ahmed: Condition 2 of the contraet with t.he 

talker, states: . 
"The contract ia suhject to acceptance of ~ e final manuscript. by J.e Director and the 

ma u ~rip~ should be in the' handa of the DIrector 'not le88 t.han 10 day. before t.he date 
fixed fror the broadcast. Manuscripts if accepted .ball be the property of the, All·India 
Radio." • • t 

Mr. Presldent (The Honourable Sir Abdur Rahim): Next questivll . 

.Al'~ ao ~'L I  OF ~ A B  FOR GOVERNMENT ADVERTISEMENTS IN THE DELHI 
PRoVINCE. 

, 100. "':Mr. Iflbl Baksh IDahl Blksh Bhutto: (a) Will the HonourGble Member 
for Information aud Broadcasting be III eased to state if it is a tl.ctthat in 
t ~ Ddhi Province Government advertisements are only given to the newspapers 
which al'€ Qn the, approved list, maintained by the ·Chief Commissioller? 

(b) What are the r,llles regulating this approved list? 
(c) Why is this list maintained? . 
(d) 18 it r., fact that the name of any paper criticising the policy of the Chief 

CommiEsioner or the' Local Government· is not placed on the Ii~t, or if it is 
already on the list, it is removed? . 

The Honourable Sir Sultan Ahmed: (a) Yes. 
(b) There are no I:;pecial rules. The main criterion in decidi ~ whether .~ 

uewspaper should or should not be included in the list is Us circul:l1.,oD, 
(c) To ensure that the advertisements are sent to those newspupers which 

are the most suitable for Government advertising, lIuitability beh,g determined 
prin(',ipaHy by cirrulation. . 

(11) No. 
~, 

PERSONS CONVICTED UNDER DEFENCE OF INDIA RULES DECLARED UL'1'lU VIRBS AND 
UNDBR SPECIAL COURTS I ORDINANCE. 

101. .JIr. Amarendra Ifatb Ohattopadhyaya: (a) Will the Honourable the 
Home Memher be pl~a ed to state the number of persons kept in cc U em~ t  
f.l'Ovince by province, under the Defence of India Rules which were declared 
'ultra virelJ by the Fedet'al Court? How many of them have been released, and 
how 11111.]1,\' have. beeu kept in ('onfipement as security prisonen in difTerent· 
pl:ll'es? How many have been rearrested under Regulation III of HU8? 

(b) How many special rourts have been abolished as a result of tbe finding 
of tlw F€:deral Court? 

(c) Is it not 11. fact that by a subseq\lent ordinance persons kept in confine-, 
ment and who were tried. by Special Courts, have been given the right of 
appeal? If RO, what fllcilities have been given to them for filing such 'lppeals? 
Did they apply for nail? Will Government allow them to interview their relll-
tions and Jawyers freely for makfng arrangements for appeals? Why do not 
Government relea.se and try them in the ordinary Courts under the Criminlll 
Procedure Cooe? " ... 

The lIonourable Sir :B.egiDald Maxwell: (a) The ::S;onourable Member appears 
to hi' und.er I:l misapprehension regarding the effect (If the ruling .,f the Feder>.ll 
~ourt to which he reiers.,' 'l'he ruiing disclosed ,8 discrepancy between the word· 
Ing ot Defe,nce of India Rule 26 and the wording of the ]{ule-malcing power 1ft 
t ~ Defence of India Act, as n result of which the Rule was held to be ultra 
vires of the Act. Hut this did not· mean that an persons detained under the 
Rule were to be automatically released. The teehnical 'flaw waos (~orrected at 
oncE' by a validati.ng ordinance, and it is only the Calcutta High Court thkt 
~ .  held t ~t o~dma ce itself ~o be invalid. An appeal aga.inst that ruling, 
IS ~o p~ dl  m the Federal Court and is due to he heard ~~ rt.ly. Mean-
~Ile I u der ta ~ that as. a resl!ltof habea8 corpus Rp,plications in the Calcutta 

High Court certa~  security prIsoners in that Province ,have bt'f\l' released, 
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sume of whom have been re-arrested under U,eg4lstion III.. But I have no 
information as to the precise numbers ·involved; nor of course' is there 'any 
question of similar releases or similar re-arrests in Provinces outsido the juris-
tlief-ion of the Calcutta High Court. 

(L) The speci41 Criminal Courts Ordinance was repealed on 5th June, 194:1, 
with the result that all Special Coutts set. up thereunder were aboli .. hed from 
'1'hnt date. 

(c) Yes. .These persons have the usual facilities for filing appeals. I have no 
information whether they have applied for bail, but there is 110 reason to believe 
th:H adequat-e faciJiti~  for consultation with their legal  advisers av~ not been 
gl'ltllt-ed. In view of the opportunity now given to each such per ~.ol1 to appeal 
againElt his conviction under, the SpeciJ:l,I Criminal Courts Ordinllnc,e, the Gov-
ernment's view was that re-trials were unnecessary. 

Sard&r I!'aut Singh: May I  k no?", if before passing-. that OrdillU!ll'e setting 
up special courts, the Government consulted their L 'Dep rtmer~t and were 
sntisfied that t e~' were doing what was strictly l'egal? 
The llonourable Sir Reginald lluwell: Yes, Sir. 

Sardar Sant Singh.: Ma) I know where did the fiaw eome in that the 
Federfll Court had to find out that it was ultra vi"es legisla,tion? 

The Honourable Sir RegUlald KUw,ell: It was the Calcutta' High Court, 
I think, that held so, not the Federal Court. 

8M'd&r Sant Singh: In view of the fact tllllt certain legislation passed hur" 
riedly by means of Ordinnnce is fOUlla to contain provisions which are ultra 
1)i188 , will the Government see the advisability of consulting the Legislature 
bdore passing such repre iv~ Ordinum'es in future?, 

The llonourable S:r ~ iD&ld Maxwell: The Legislature is not ouraavisory 
uuthority ill legul matters. , .  ,  , 

Qui Kuhammad .Ahmad Kazmi: With reference to part (b), tbe o ourabJ~ 

Member was pleased to'say that a mere declaration of a rule us 1lltra vir88 oul~ 

not invalidat.e the rule itself and. still the d(;tentio,n undei.· that rule would be 
legal. Is that the. position taken up by the Honourable Member? 

The Honourable Sir Reginald J[axwell: t am not a~e to argue matters 
which will shortly come before-the Federal Court. 

\ . . 
IIIPDlAL SECRETARIAT JAMADARS AND PEONS ASSOCIATION'S RESOLUTION ON 

. NON-REVISION OF THEiR SCALES OF PAY. 

102. *1Ir. Lalchaud Kavalrai: (a) Has the uttention of the llonourable t ~, 
Fin'lbce Member been drawn to the resolution recently passed by the Imperi:).l 
Secretariat J amadars 'and Peons ~ Association expressing their disappoint.ment at 
t ~ ileales of their pay not having bllen revit"ed by Government in view of the 
prices of all articles' having risen abnormally? If so, what relief do GoverJl" 
ment propose to give to these Government servants? 
(b) lto it Ii fa(·t that it is not possible for these tlervants to meet the bare 

nece!'sarles of life even on Rs. 1-8-0 a day ,and that the smallest wage earnod 
in the marke.t is ut least one rl1i>ee a day? If so, do Government propo"e to 
increase their salaries, and arrange for them to get cheap foodstuffs? If not, 
why n(,t'1 

The lIonourable Sir Jeremy Baiaman: (a) and (b). over~me t have seen 
the Resolution referred to. After a careful examination of the quel4tion, Gov-
ernment decided ill June 1943 that the revision of basic pay rates could not be 
considered. Temporary relief to meet high prices has however "~  given by 
means of dearness allowance (which now amounts to Rs. 8-8-0 for the staff 
in question) and by a scheme for the concessional supply of ,,' ea~ find rice in 
Delhi and Simla. The net benefit of this concession, at the time uf issue of 
ordcrt:, was estimated 'at Rs., 9  a month' ,for a family consisting flf t.wo adults 
and two children. Government consider that these . tempornr} measures, 
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at!ord substantial relief to inierior servants.' It ma.y be true that casual labour 
enn earn at least a rupee a day in present conditions, but r\\'ould :ll:1k the H.,ll-
curable Member ill ,making comparisons to bellr in mind that apnrt from per-' 
tuanf-.ncy of employment and the temporary benefits' I have mentioned the cla.ss 
of Government servants under reference is eligible for certain other cor;cessioM. 
e.g .. housing, clothing, pensions for which ordinary lnbonrers are not. '., 

Mr. Lalchand Kavalr&i: May I know if after' the revision was mude, t e~'e 
has been again reptesentation to the Honourable Member that the ~rovi io  
relating to revision has not been sufficient for them? . -

The Honourable Sir Jeremy ltaiaman: I dare say that is so. 
Kr. Lalchand KavaIrai: Is the Honourable ~mber aware .hat they con-

tt:!l1lplate to go on strike? 
The Honourable Sir Jeremy Ballman: I am not aware of that. 

DESIRABILITY OF GRANTING EXTRA ALLOWANCES TO MINISTERIAL STAFF ENGAGED 
ON WAR WORK. 

'103. *Sardar a ~ Singh: (a) Will the Honourable the Home Metnber please 
make a statement whether he is prepared to recommend extra oJ.lowances to 
the ,Ministerial stat! engaged on war work in consideration of the loss of holidays 
ar,d the extra hours of work they are daily required to put in? 

(b) Is it not a fact that the .existing sahries and allowances l·f t.he Minis-
terial el'itablishment are not sufficiently attractive to induce the right type'lf 
<:3lJdidates to take up service in the Department!', and are not the Departments 
of ~ver me t feeling considerable difficulty in filling these v~e8 cie ,l  

, The_ Honourable Sir Jeremy Balamu: (a) No, Sir. Under Fundamental Rule 
11, unless in any case'it is otherwise distinctly provided, 'the _whoh! time of. a 
Government servant is at the aisposal of the Government which pays hipl. 

(b) The Departments of Government are finding some difficulty in filling 
the vacanries rMerred to. The war has resulted in a great expa!!si"n of both 
Government and private clerical establishments and there is a ger.ctul shortag".! 
of qualified clerical personnel. Government believe that the recruitment diffi-
(mlty is ,due to this shortage rather tlum to the nature of the ternls offered. 

Sarciar Sant Singh: May I know from the Honourable Member whether the 
holidays notified in the Gazette are not to be availed of by pel'sons who are 
employed in the Government of India as of right?, , 

The Honourable Sir Jeremy :aa18man: No, Sir. I do not think they Can 
be availed! of as of right. I think it depends upon the state of bllsiness in t ~ 
Departments. . . 

Sardar Sant Singh: Even gazetted hblidays? 
The Honourable Sir Jeremy It&ism&n: .Yes, even gazetted holidays. ·It may 

interest my Honourable friend to know that I have not enjoyed a single free 
Sunday for possibly over a year . 

. SIKHS DETAINED IN THE PuNJAB UND'EB DEFENCE OF INDIA RULE 26. 
. 104. •. "'Sardar Sant Singh: Will the Honourable the Home Member 'La pleased 

to f.tat·e:-
(a) the Dumber of Sikhs detained in the Punjab under rule 26 of the Defence 

of India Hules? . 
(b). how many of them are members of the Shromani Gurudwara ~ab a da  

C )mrl1lttee and Shromani Akal 'Dal; 
(c) the period of their detention; and 
(d) whether their cuses were ever reviewed since their detention' if so when 

they were last reviewed? ' , -' 
The o o~ble Sir BegiDald lIaDleU: (a) I hav'e ,no i formatio~ as to the 

number of SIkh 6eeurity prisoners detained under- the orders of the Punjao 
Government. There are 10 Sikh security prisoners detained undel' the orders 
of the Central Government or of the Chief C()mmissioner, pelhi. who are at 
prellent accommodated in jails in the Punjab. 

(b) I have no iuformation. 
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(e) One has been detained since November lQ40; two since . ebru~y and 

,March 1941; one since March 1942; two sinee August 1942; . and four smee the 
eurlipr months of the current vcar. 

(d) All such cases ~re frequently considered. 
Sardar Sat SlDgh: May I know if the Honourable Member ca'lnot get the 

informa.tion from the Provincial Government? 
. r 

The Honourable Sir .eglnald JlazweU: The Honourable Menlber, if he 
wants to'know it, can have a question put to the Provincial Govenlmll}Jt. 

'Sardar SlIlt JiDgh: May I remind the Honourable Member that "" hen such 
qu~ tio  are put to Pr.ovincia.l Governments, they refuse to reply under the 
plea that it is not in the public interest? Under the circumstances, may I ask 
hit.\ to get this information? 

liz" pteBl4lnt (The Honourable Sir Abdur Rahim): It is a retlerlion on -the 
l)ro'\'jncial Governments. Next question. 

NON-CoMPLIANCE OJ!' ASSUB.ANCE -GIVEN TO LEGISLATtyE ASSEMBLY re 
lNTEBVIEwS . TO SECURITY PmSONE:B8. . 

105. *Sa.rdar Sant Smgh: (a) Will the Honourable the Home Mmllber please 
state if his attention hilS been directed to the current comment1n the Hindu6tan 
i~e8 of the 1 'It. .1 uly, ] 943, inviting his attention to the non-compliance of his 

assurance given «> the L~ i lative' Assembly that security prisoners detained 
in connection with the rec'ent disturbances are, however, not allowed interviews 
but are permitted to write two >Qnd receive four letters per .week on I .. ? 

(b) Has he ~ade any enquiry into these allegations? If 80, id he prepared 
to issue instructions to aU jails in India to carry out 'the above undertaking 
Eiven'to the I ... egislative Assembly? .. 

The Honourable Sir Begizlald IluweU: (a) Yes, I would, howl!ver, remind 
the ,Honourable Member that my reply of March 17th last to Qazi \l a~mad 
Ahmad Kllmi's question, an extract from which is quoted in the Hindu8tan 
Times' comment, referred only to security prisoners actually detained in Chief 
Commissioners' Provinces, 

{U) No. 
IIr. Lalchand .avalrat: May I lmow if there are prisoners from the Ce tra ~, 

Administered Areas who hllve been sent to the Punjab and are in F'erozepore 
jail? 

The Honourable Sir BegiDald Maxwell: Yes, Sir. • Mr. LalchaM .av&lrai: May I know if it is a fact that f.hey are not allowe!l 
to write two letters and receive four letters as was the understanding given by the 
Honourable Member. Is it a fact that they are allowed to write one letter and 
receive one letter? 

The Honourable Sir Reginald Maxwen:: As 1 explained to the House in the 
debll te on Tuesday last, we are in correspondence with all the Pr(Jvincial Gov-
rrnments as regards uniformity in matters of that kind .. 

JIr. Govtnd V. Deahmukh: MlIY I know so far as thesedetenus from the Cen. 
trl~l  Administered Areas are concerned, whether the Provincial Governments 
()ver:rid'e the instructions laid down for the detenu8 who_ 'are detaiued by the 
Cent.ral Government? 

The Honourable Sir BegtDald Maxwell :Yes, Sir. Under sub-rule 5(a) of 
Defence Rule 26, the power of determining the conditions of .deter-timl of secu-
rity prisoners rests with the Provincial Government of the Province in which 
the prisoner is detained, regardless of whether the order of detention was mnde 
by the Provinrialor the Central Government. 

Kr. Govind V. Deahmukh! May I take it that they can over-ride the instruc-
tioD!; of the central authorities in matters such as interviews,' letter", food an'li 
e,·eryt.hing? 

The Honourable Sir BeglDakt MarweU: There is no question of over riding 
inEltl'Uctions. The prisoners while they are in charge of Provincial G')"ernments 
are' I!ubject to the Regulations which they themselves have ma.dfi. 



STAD;aED QUBSTIONS AND ANSWERS 169' 
ANTI-CoRRUPTIQN CoMMITTEE. 

108. *SNd&r Set I!lDgh: (a) will the War Secretary pl.ea,se state sinCt 
when the Anti-Corruption Committee has come into existence? 

(b) What is the present p~r o el of the Committee, a.nd what is the 
qualification of each. member? . 

(c) How many ca,ses of (,'f)rruption Were investigated by the C~mmlttee 
since its existence? Against how many- action 'ta~ taken, and WIth wha.t 
result ? 

(d) How· many of the persons thuB proceeded against were Europeans, 
Anglo-Indians, Hindus, Muslims, Christians nnd Sikhs? 

Kr. O. II. Trivedi: (a) and (b). There is no Anti-Cormption Corr:uittee, but 
tl.ert is a Special Anti-Corruption Police Staff working under, the War Depart-
ment. 

(c) 227 cases have been investigated. Of these, 122 tases ~el'e put into 
(,OUl"t, with the folio\\- ing results; 

Convicted , 55. Pending 
Acquitted • 11 

78 (~lI e  are under investigatIon; 
(d) Number of persons proceeded against ill court or 
Europe&DII. Anglo·Indians and Indian Muslims 

ChristiaDil •.•• 68 Sikhs 
Hindus • 20' 
~ard&r 8at SlDCh: What is the ~eply to part (b)? 

56 

departmentally ;-
53 
37 

Kr. 0: II. 'Tr1Ted1: As I have &lr~dy I said. there is no such committee 
and therefore the question does not arise. 

Kr. Lalchand lfav&lral: May I. have the fig1.U'es separately for Europeans 
and A lo.Iadi~  proceeded' against? 

Kr. O. II. ~vedJ  I have not got the figures separately. 

SUPERSESSION OF SENIOR I'NDIANS IN INI>IAN MEDICAL SERVICE BY JUNIOR 
EUROPEAN OFFICERS. 

lOV. *1Ir. GovlDd V. Deahmukh: Will the War Secretary please state; _ 
(a) if senior Indians in the Indian Medical Service have retired as a. protest 

-against unfair treatment; if so, how many; . 
(b) if senior Indians in the Indian Medical Service have been superseded by 

junior European officers for commands and special jobs; if so, what the reasons 
lVere for their supersession; how many such supersessions were ma.de; 

(c) if junior European Captains and Majors have been promoted to special 
jobs as J~ieut. -Colonels and Colonels; if BO, how many; 

(d) in such cases of promotiOn to special jobs if no Indians who were senior 
to them with better service records and better qualifications, were available; and 

(e) if senior Indian Majors and Lieut.-Colonels are being asked to do minor 
work which the junior officers do; if so, how many? . i 

Mr. 0, II. Trivedi: (a) The answer to the first part is in the negative; t,he 
second part does not arise. . . 

(b) 220 European officers have been granted a(~ti  prOl~()tio  dllrir.g the 
present emergency as against 264 Indian I.M.S. officers. Information regard-
mg the reasons for Bupersel¥!ion in each individual case is not readily 0 'lailable 
and its collection would involve an amount of time and labour that' would r:.ot 
be justifiable in war til}1e. -

(c) and (d). 45 European Captains and 47 European Mnjors have heen 
promoted as Lt. Colonels' and 10 European Majors and 4 Captains huve heen 
pr0!D0ted as Colonels. I may add'that 14 Indian CaptB.ins t:nd 27 Indian 
Majors ~ve been promoted as Lt.-Colonels and 3 Indian Majors have ceen 
promoted as Colonels. The proportion of European to Indian Regular Officers, 
(from amo~  w?om such promotions are made), is approximately 16 to 9. 
. The ~liey IS to select for special appointments. the most suitable offieers 
Irr~pectlve of race or seniority. 
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(e) There are 21 senior officers of ... the Indian Army Medical Corps who 

do ·not hold appointments commensurate' with their seniority. Of these 8 are 
Europeans and 13 are Indialls. Of the Indiuns, 2 hold re l)o ibl~ S})ecialist 
Appointmeni.s from which they cannot be spared and the rl'~ai i  11 are 
in medical (·ategory 'C '. 

Mr. GoviJld V. Deshmukh: Have. any Indians in the'I.M.S. rtlfligned.? 
Mr. O. M. TrIvedi: No lndian Officer of the I.M.S. has resigned as a 

protest. . 
lIr. Govind V. De ~u  Have any senior Indian I.M.S. officers resigned 

at all? 
Mr. O. )[. Trivedi: Yes; 82 senior Indian LM.S·. officerli bas retired 

during the war. Of tlu.'tle, 9 retired belore attaining the nge of supera.nnua-
tion and the reasoo in each· case was invalidmeut. l'he rest retired flfter 
attailling the age of superannuation. 

Kt'. BOos8mbb.oy A.. LaUI~II8  Was any medical examination made of thoee 
'who were invalided? \ 

JIr. O. )[. Trivedl: It must have beell made. 
Mr. L&lchand Navalrai: Is it a fact that Indian Majors aud Lieutenant-

Colonels were made to do minor work which is usually done by junior officers? 
J4r. O. )[. ri~ed1  Yes Sir. I have said that there are certain officers who 

do not hold appointments commensurate with their seniority. 
Dr. Sir Zi& l1ddln Ahmad: With r~ ard to part (c), . has the Honputable 

Member included the personnel in the Supply Department holding rllnlts of 
Colonels and Majors who are not only pl"Qllloted but also demot~d there? "' 

J1r. O. II. Trivedi; No, because this question rel i~e  only to the Inaian 
Me,dieal Service.. . 

SILVER RUPEES IN Cmct .A~IO . 

108. -Qazi ]l[uhamm&d Ahmad Rumi: (8) Will the Honourallle'the Finance 
Member please state the number of silver rupees in circulation in the years 
1938 aud 1939, immediately pI'eceding the war?· 

(b) What was the number of silver l:upees minted in those years? 
(c) What was the average number of rupees minted in one year during the 

period of ten years preceding the wa.r? 
(d) Has there been any withdrawal of ,silver rupee from circulation since 

tIk beginning of war? If 80, how much? 
(e) What is the number of silver rupees withdrawn fromciTculation by. the 

demonitizstion of the silver rupee of the time of Queen Victoria and King 
Edward VII? . 

(f) Were the coins so it~dra.  melte"? If not, what happened to them? 
(g) If the answer to (f) be in the affirmative, were new silver rupees minted 

out of the silver so obtained? !fso, what is their number? 
(h) How many present silver rupees· can be coined out of the one silver 

rupee of the time of Queen Victoria?· . 
'.l'he Bonourabe Sir Jeremy Batsman: (a) The information is :Iot lnailable. 
(b) and (c). No rupees were minted during the 10 years plecading Ihe war. 
(d) nne} (e). The information is given in the Reserve Bank's Annual Re-

ports on Currency and Finance for 1940-41, ]941-42 und ]942-43; copies of 
which are avai.lable ir: the library of the House. . 

(f) Yes. , . 
(g) Withdrawn coins are taken to Government's Stocks of silver from which 

f!lilver if! tnken as and when required for coinage. Returns showing the 
number· of quaternary rupees minted are published in Ihe Reserve Bank's 
reports on Currency and Finance. 

(h) Twenty-two quaternary rupees can be' minted from, 12 Queen Victoria. 
rupees. 

PAPER CURRENOY IN CIRCULATION. 

109. -Qui )[uhammad Ahmad Eumi: (a) Will the Honourable the Finance 
: Member please state the amount of papet: currency now in circulation in India? 
. (b) Wha.t is the strength of the Reserve hacking this paper ctJI'rency? 
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(c) What'us'ed to be the average or normal'amount of plloper currency in 
actual circulation during' the period of ten years preceding the war, and tb.~ 

.strength of the l{eserve backing that currency? 
The lloIlourable Sir "et emy~m a  (a) and (b). 'rhe attention C'f the 

Honourable Member is invited to the weekly accounts of the neserve Bank 
which are published irt the Gazette of India .. 
(c) 'fhe information is available in statement XXXV on pages 82 and 8B of 

the Report of the Controller of the Currency for the year 1934-Sp nndstate-' 
ruent XXIX on page 91 of t,he Reserve Bank's Report on Currency and 
Finance for 1941-42 copies of which are available in the library of the House. 
. Qazi Muhammad Ahmad Xumi: Bid the Honourable Member see these 
pages and volume'S when preparing the reply? 
The Honourable Sir Jeremy Ratsman: Yes, and I have got them with :ne 

now. I 

Qali Muhammad Ahmad Eazm1: Then why did he not quote thEse figures 
instead of referring te· them? . 
Tn.e Honourable Sir Jeremy ltailman: Because I do not conceive it to be 

IDS business to give infonnation which is available in Mgulal'ly pubHshed 
returns. ' 
Dr. Sir Zia Uddin Ahmad: Has the Honourable Membet's attention been 

drawn to the fact that the momentum of these notes in circUlation, i.e., the 
quantum multiplied by the velocity, is just the same' todlLY as it was Itt the 
beginlJing of the war, in Rpite of the infiation .of notes? . 
~ The B.onourr.ble SJr .Jeremy Ralsmu: I am afraid I hnve not made the 
precise calCUlations referred to' by the learned Doctor but I believe there is 
considerable force in what he has said. . 
Dr. Sir' Zta Uddin Abmad: While discussing inflation and deflation here,' dld 

.he n0t consider thit:l question ~ - . 
The Honourable Sir Jeremy RalSmu: Yes, Sir; in the courlle of my budget 

·speet·h 1 pointed out that a good deal of the currency which had b-;.en issued 
was eompletely immobilized in hoards and therefore it could not be lioid to 
exel·t any pressure 011 the price level. 
Dr. Sir Zia Uddin .Ahmad: Did he mention the speed of circulation in hi!! 

budget speeeh? .. 
The Koaourable Sir .Jeremy Railman: Yell, Sir, I did refer to that specific 

point and I gave some figures of the relation of bank depoaits to bnnks 
dearings. 

S'llEPS FOB STOPPING INFLATION. 

110. *Qazi Muhammadl .Ahmad ltazmi: (a) Will the Honourabl':l the FinlU1ce 
:M'olflber please state if it is or it is not a fact that the present high pric~  of 
C.Jmmodities arc mo tl~  so in terms of the paper curretlc.v circulating in the 
country hilt are not so when compared inteT se, with each other? . 
(b) n it or is it not a fact that the rise in prices is mostly due to the 

ff~l1 in the value of the Tlaper rup~e  If not, what is the reason? 
. (c) What steps have Government taken for stopping the inflation and 
effecting deflation, and with what results? 

. The Honourable Sir .Jeremy lLalamu: (a) I am .not surs that I understand 
. what the Honourable Member means by his' question, but I think I ('an best 
repls to the first part by stating the obvious fact that J,rice9 are hy definition 
the ,:alues of commodities in terms of money; and to t.he l;H'cond part 'ioY 
r~ferrJ  to. the equally obvious fact that since the prices of 80me commodi-
bes huve risen more than others the rela.tive values of commodities inter He 
do not correspond to the pre-war parities. 
(b) ~ wou,ld refer the Honourable Member to p-aragrfLphs 50-55 of my 

speech mtroducing thE' Budget for the ~urre t year. 
(c) I invite the Rttention of the Honourable 'Member to the reply I gave 

to part (b) of Mr. Nabi Baksh Illahi Baksh Bhutto's question No.5 on the 
.26th July, 1948. It is not possible to aSll6'llS the result of elll:h individual 
measure but the geru:.ral effect will be apparent to the Honourable Member if . 
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he will follow the course of ctlmlIlodity and bullion prices as reported in the 
pre'Bs from day to day. 

·Dr. Sir Z1i lJddln .Ahmad: Is not stabilisat,ion of prices one of the fore-
most duties of the Finance Member? 

The Honourable Sir .Jeremy BfJImaD: Yes, I agree. 
Dr. Sir Zia lJddiu .Ahmad: Then what action has he taken &s F'wance 

Membe'!' in regard to foodstuffs? 
~ The Honourable Sir .Jenmy ::&aIaman: There is a ·special ~ood Departmeni 
to deal with the food question and it is a matter in which I naturally take 
an exeeedingly active interest. -

Dr. SU: Zia lJddiu Ahmad: Will Government consider this f(tct that. by'· 
raising the prices ot wheat and rice they are devaluating Lhe rupee on aecount 
of which the stabilisation of prices isdist.urbed and it Heriouilly affect-B the 
monetary policy of the country, from Which the Finance Membe'!' cannot keep 
aloof? . \ 

The Honourable Sil .Jeremy Balaman: The over me~'. has cl·rtainly done 
nothing to raise the price of wheat as far as I am aware. 

Dr. Sir Zia l1ddin .Ahmad: If any of his colleagues take' an artion \\llich is 
contrary to the established monetary policy of the country, then i~ it or i~ it' 
not the duty of the Finance Member to step in all a representative of the tax-
payer? 

The HODOurabl. Sir .Jeremy :B.aiBman: I am afraid I e(mnot dif;euss the 
exact relation of my colleagues and myself, but I can assure the Honourable 
Member that we do endeavollr to keep in step in matters of this kind. .. 

Dr. Sir Zia lJddiu Ahmad: If the Honourable MembeT is not prepared to 
safeguard the interestR of the taxpa;yer, I Ilhould .Jike to have an opportunity 
to lod~ 8. protest on behalf of the taxpayer. 

(No answer was given.) 
Qui Kuhammad .Ahmadltazmi: With reference' toO pdrt· (b), ·h3stbe 

Honoursble· Member actually examined the rise of prices and has he come to 
the conclusion that the rise of prices is not at all due to the fall ill the-
value of the rupee? 

The Honourable Sir .Jeremy :B.i4Iman: I think that a Hepamte qUE:stiOll has 
heen asked on that point, but to say that the rise of prices is due to the 
fall jn the value of the rupee or to say that the' fall 'in the value of the rupee 
is due to the rise of prices are merely two ways of stating the saIne thing. 
It is the old story of the hen and the egg: which came first? 

Qui Muhammad Ahmad Kalmi: What I want to sav is t,hat the rise of 
prices of different articles is slmoRt on' the same level. 'Then so far as rupee 
is concerned, it must have fallen down in price. . 

The Honourable S.ir Jeremy :aa.isma.n: That is what I deny. It is not the 
('Bse that the ·rise of prices int6r 86, as my Honourable friend puts it. is on 
the same leveL There are remarkable inequa.lities in the advance in prices, 
and, therefore, they cannot be uniformly attributed to a purely monetary 
cause. For instance, the rise in the price of tooth paste is very different from 
the rise in the price of sugar or, kerosene. 

Mr. Jamnadas •• Mehta: Face powder "eems to be cheaper in Delhi. • 
Sir Cowaajee Jehangir: How ~o you know? 
1Ir • .Jamnadas K. Kehta: Whetever I go I see many ladies using it so 

profuse'ly an51 t.hickly that their skin cannot breathe fresh nir. 
NON. CONVERSION OF PAPER CURRENCY INTO SILVER RUPEE. 

, 111 •• Qazi Muhammad Ahmad Xuml: (a) Will the Honor,rnble the 
Finance Member please state if it is or it is not a fact that during the last 
Great War (1914-18), the Government of India had taken steps to continue 
the conversion of the paper currency into silver rupee? 

(b) Is it Or is it not a fl\Ct that d\wing the course of the present war that 
conversion has not been maintained? If not, how long was it maintained? 

.. (c) What are the reasons for this dep.al·ture? 
, (d) Have 0 the high prices of commodities prevalent in the co~ try been to .. 

any extent due to this inconvertibility? If so. to what extent? 
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(e) In view of the adverse effects of the inconvertibility on the prices of 

commodities, do Government propose to oonsider the advisability of taking 
stepB for relilotoring it? If not, why' not? 

The Honourable Sir Jeremy Baism.an: (a) Yes; currency notes remained • 
convertible into silvar rupees du~i  the last -Great War. 
. (b) and (c). ReserVe Bimk notes are still oo ve~ible into rupee ~i . T?e 

Government of Ipdia one rupee notes are, however, legally the eqUlvalent of 
rupee coin under the Currency Ordinance of 1940. It was decided to issue one 
rupee notes to suppiement the rupee coinage, an increasod abs'orption of 
which took place 9.S a result of war conditions and to make them the legal 
equivalent of rupee coin in order to conserve stocks of silver, which has 
assumed far greater importance to war industries than during the last wur. 

(d) This is a mc.t.ter of opinion. But I ma.y say that, Government do not 
consider that the price level has been affected to any Hpprec!'lble extent by 
reason of rupee notes having been made the legal equivalent of rupee coin. 

(e) Does not arise. 
Qui Kuhammad Ahmad XUmi: With reference to part (b), tne Honoura61e 

'- Member has st",ted that notes above the value of one rupee notes lire etiU 
convertible into silver rupee. May I know if the Reserve Bank is bound to 
give silver rupees in return for these notes? 

The lIonourable Sir Jeremy Ra1Iman: I said no. -For t a~ purpose one 
rupee notes ra~  ~te same as rupee coins. 

ADVISABILITY OF RESTORING OLD STANDARD Tuu!:. '" ' 
112. *Qui u am~ Ahmad Kumi: (a) Will the Honourable the Home 

Membe.r please state which factories (and in which part of the oountry) were 
adversely affected by the former standard time which used to be observed in 
India? 

(b) What is the number of such factories, and what is the estimated .amount 
of loss to those factories caused by tne keeping up of the standard 'time? 

(c) Do Government· propose to cousider the advisabiJity of restoring the old 
standard time? If not, why not? 

'!"he Honourable Sir Reginald Maxwell: The question snould have b~  
addressed to the Honourable the Labour Member. 

WORKING OF THE INDIAN NATIONAL'WAR FRONT. 

113. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable Member for Infor-
mation and Broadcasting please lay a statement about the working of the 
Indian National War Front? • 

(b) How much money did the Government of India spend on this National 
War Front? . 

(c) What has been its achievement? 
The Honourable Sir Sultan Ahmed: (a) A statement rdgarding the -work 

of the National War 'Front during its first year is being prepared e.,nd will be 
laid upon the table of the House shortly. 

(b) The statement will also contain .the amount spent. 
(c) The a~ ieveme t of the National War Front or .my other propaganda' 

organisation must necessarily be a maUer of opinion on which ~lom er  should 
judge for themselves. 

• Dr. Sir Zia Uddin Ahmad: With reference to the reply given to the last 
part of· my question. I would like to mention that 'every district officer bas .. 
invented his own method of propaganda and some of these Il!ethods are very 
very intelligent. May I ask the Honourable Member whether he will 110t 
receive a report of the work done by various provinces and. various district 
officers and then express his opinion as to which of them proved to be ,~e most 
effective methods. In Aligarh I know the pro.paganda -is being carried on by 
barbers and astrologers and that is much more 'e1lective than f:peeohes. 

(N.o answer was given). 
Sir Oowujee lehaqtr: May I ask the Honourable Member wheUler it it 

not a fact that these War Fronts are non-official bodies? 
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Th. B.o.I1ourable Sir Su1tlD. Ahmed: Yes. 
Xr. H. A. Satha.r H. Bllak Sait: Arising out of part (b) of the questioD, 

can the Honourable Member tell us the amount spent on this National War 
Front.? 
The Honourable Sir Sulu .Ahmed.;. It wouJd be more useful if that. was 

found ia t.he statement. I can give the amount., not. t.he details. 'fhe total 
BInount. is most. likely-I am not quite sure-about 88 In.kh'3. 

REPRESENTATION FROM INDIAN LIFE ASSURANCE COMPANIES FOR :r;'IXATION OF ... 

'MAXIJrIUlIrI TAXATION LIMIT ON INOOME. 

114:. *lIIr. E. O. Neogy: Will t.he Honourable the. :Finallce Member be 
pleased to 'state whether he has received any representation on behoJf of the 
Indian Life Assurance Companies praying for the fixation of a maximum limit 
for the taxation of the income of such Companies for the duration of the present 
War? If so, what action is proposed to be taken thereon? 

The Honourable" Sir .Jeremy Ralsman: Yes. The\. matters is under my 
conside'ration.' . 
JIr.K. O. Heagy: Has the Honourable Member's attention btlen drawn 

to the obseryo.tion in Oapital dated 15th July, 194B, that if the present rates 
of taxation continued, it would become difficult for the Companies to meet 
their obligations to their policy-ho!ders? . 
The HODourable Sir Jeremy B.a.lsma:n: I have seen that statement made 

in severa] quarters, and the whole question is at present under consideration. 
lb. It. O. Neogy: Having regard to the gravity of the matter, may I hope 

that the Honourable Member will arrive at a quick decision? 
The HOnourable Sir Jeremy Raisman: I hope to arrive at. a quick deeision. 

but I must point out that the matter is one whicn would require legislation 
in order to be adjusted; it could not be done at. any moment. 

POSTPON,ED QUESTION AND ANSWER 

COLLABORATION BETW:ln THE CIvIL AUTHORITIES AND THE Am FORCE EMPLOYBD 
FOR IfACHD'E-GUNNING SABOTEURS OF RAILWAY LINES DURINOLAST 

DISTURBANCES.. . 

33. *J[r. E. O. Neogy: (a) Will the War Secretary be pleased to refer to the 
supplementary question, asked by me in the Legislat.ive Assembly, in connection 
,with st,arred question No. 67 of the 12th February, 1943, and state whether in 
so £!l,r all the Air Force was employed for the purpose of machine-gunning the 
saboteurs of railway lines during the dis,turbances in August 1942, :lS mentioned 
by th'3 Honourable ~ e Home Member, the Force was acting in eollaboration 
. with the civil authorities concerned? 
(b) Will the Honourable Member be pleased to refer in this connection to the 

starred question No. 457, asked by me in the Legislative Assembly on the 3] st 
of ar~ , 1943, regarding machine-gunning on a mob frpm the air near Ralla-
ghat Railway Station in Bengal and give a complete answer thereto? 

Mr. O. M. 'l'rlvedi: (a) Rnd (b). I would refer the Honourable Member to 
• the statement which has been laid on the table in reply to his. starred' qu~ 
tion No. 457 asked on the 31st March, 1943. 
JIr. X. O. 1{eon: I have seen t.hat statement. Will the Honourable 

Member please' enlighten the oU ~e on the question as to whether it is a fact' 
that the magistrates have a definite part to. play in connection with ,the employ-
ment of troops, p&rticularly land troops, in aid of the civil power; "ljd that 
the magistrates }lI\v(' absolutely no function to discharge if the air force is 
similarly employed in aid of the civil powel' . 
lIr. O. M. Trivedi: That is correct. 
Mr. E. C. Neogy:Has the legal aspect of the' matter heen examined? 
Mr. O. M. 'l'riIVed1: Yes,' Sir. 
Ilr. E. O. Beogy: And may' I Im,ow what the opinion of the Law Depart~ 

(.ment is on this -particular'point? .' . 
.. lIr. O ••• 'l"rivedl: I think the, procedure adopted is quite co~ect. 
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,'Mr. K. O •• IOIJ: Will the Honourable Member be pleased to lay on tbe 

table the opinion of the Law Department on this parlicuhr point? 
. Mr •. 0. K. 1'r1Ted.l: I want notice of that question. 
P&ndlt T·akfbmi Kanta Kaitra: The Honourable Member said that ~e 

Distri.::t Magistrate had nothing to do with the Air Foree in the n.atter of 
machine-gunning frOUl ahove . . . . 

Mr. O ••• '1"rived1: Air action is taken on the request of the oivil &ut\lo-
rities. What I understood my Honourable friend, !lIr. Neogy, to e.sk me was 
whether a magistrate would accompany an aircraft, und it was in that sepse 
that I said. tbat a Magistrate had no part to play In cODD~ctio  with aircraft 
action. 

Pandit L&k8hml Kuta Kaltra: What part do the liais())} officers, to which 
reference has been made in his reply today in connection with t.his firing 

. problem, play? , 
Ilr. O. K. 'rrivedi: The air action to be taken was r.~ttled ill consultation 

with the Civil GovCTnment and the Civil Government's Liaison Officer. 
Pand1t L&klilnD' Kantl. J(altra: But in the particular case firing W8& 

resorted to from th"l air and there is 110 indication in the reply to show that. 
there was anything like consultation with the Civil Authorities either ,(on the 
spot o~ at the headquarters in Calcutta. 

Mr. O. J(. Trivedi: Sir, Aircraft action was taken in consultation with the 
Uivil Authorities. .... ," • 

1Ir. K. O. B80D: Does it not amount to this that the Air Force 'VIIS fiven 
a blank cheque? 

Xr. O. X. Trivedi:· No, Sir. Definite instructions were issueQ. to the Air 
Force. a8 I have niready referred to these instructions in tihe I:Itatement I 
have laid on the table. 

Mr. 1[. O. Beogy: Will the Honourable Member please state whether t ~_ 
Civil Authorities had any opportunity of going into the' particular case referred' 
to. by me in my question. before the aircraft was permitted to fire upon Oon 
inn'ocent crowd of people? 

Mr. O. J[. Trlv&dl: The aircraft took action in acbordBnce with the general 
i 8tru(~tio  iRsued ir consultation with the Civil Authoritios. 

Mi. 1[. O. Beogy: That is what 1 mean by a blank c ~que. 
Pandit Lakshmi Kanta J[aitn.: Does a part of the general instructiolltl in-

clude the firmg on innocent coolies working on the railway lines? Will tqe· 
Honourable Member 'say whether the Civil Authorities. gave directions tha.t 
coolies actually working on the' railway lines should be fired at? 

, Kr. O. X. Trivedi: I have already quoted the instructIon a in reply to 
part (d) of question No. 457 . 

. QUi Kuhammaa Ahmad Kuml: Has the Honourahl'e Member got any 
tlet.nils of the nctlllll plnns of the Civil and Military Authorities regarding the 
shooting. by the airt'raft and if such information is available hss it been seen .. 

Mr. O ••• Trivedi: I have already said that the genera.l plan of i'ction was 
settled by the Civil and Military Authorities. 

Qui Kuhammacl Ahmad Kumi: Was that in writing or Wa.iI that in words? 
Mr. O. II. Trivedi: Instructions were .issued in writing. 
Sardar Santo dlngh: With reference to the plan, was it reeorded in some 

official record? . 
111. O. J[ •. Trivedi: I have not seen the local official record. 
1Ir. K. O. lfeogy: With reference to the statement. made. by the Chief 

Minister in the Bengal Legislature i.hat he knew nothiag about this incideni 
until long after it had happened. will'the Honourable Member be pleased to 
explain what he means when he savs that the discrepancies in the Chief 
Minister's statement may be due to' a misunaers!'anding of the material luid 
before him? Can t,he Honourable Member tell me whether 8ny rr.nterial was· 
laid before him a. ~ what it was? . 
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,1111. O. II. Trivedi: Sir I have based this part of my Il.~ ero  ·the 'repor' 

received from the Bellgal Govemmellt. 
lit. E. O. BIOI1: We know that theTe has beell a dual Government in 

Bengal and its black portion qoes not know what the white f.oGion does. 

THE INDIAN BOILERS (AMEN.DMENT) BILL. 
• The Honourable, Dr. B. :a. Ambedkar (Labour Membel'): Sir, I move: 

• 'That till' Bill further to amend the Indian Boilerl Act, 1 ~ be taken into c:onaidera 
tion." 

This measure ;s a very simple measure. It is a non-oontroversial measure 
and it does not iuvolve ~ y matter of principle'. Having rega.rd to these 
consideratious, I do not propose to deal at any very great length in explain-
ing the provisions of the Bill. It will be sufficient' if I tell the House the 
circumstances which have led GOVeTDment to bring in this umending Bill. 
Briefly, the circumstances are these. ' , " 

On the 23rd ;Fehuary 1942 there occurred in a mill ill Bombay a boiler 
accident. which resulted in a very serious loss of life .. When this aocident" 
occurred au enquiry was made by the Govemment of BODlbay in c.rder to 
ascertain the caUSe of this accident. It was found 8S a rosult of the enquiry 
that the explosion was due to something that was wrong in the apparatus 
which is. CI~,lled an .' economiser' '. To· put it specifically, it was poi$d out 
that the tubes of the economise!:, which I understand o.re technically called 
"feed pipfs ", had been weakened as a -result of long internal ccrrosion. 'l'his 
rebult of the enquiry came as a matter of surprise to Oovernment because 
uuder the Indian Boilers Act, 1923 there is a provision made for the Boiler 
Inspector to. regularly inspect boilers and issue certificat~  that the boilers 
were in working order. The question arises as to how the Boiler lnspector' 
permitted himself to issue a certificate, knowing that the feed pi})es of the 
economiser had become' unfit for work. It was then found vut that baving 
regard to the' r~.ulatio  issued under section 28 of the Indian Boilers Act, 
it was not the duty of the Boiler Inspector to examine the feed pipes or any 
othet' auxiliary apparatus that was connected' with the boiler, and it is because 
of this fact that the feed' pipes were not examined in the ra8e of this particular 
boiler which exploded. It is to remove this lacuna that the present amend-
ing Bill has been .brought in. . 

The present B.ill makes two .amendll1ents. The first all'lelidment js to 
introduce a ~e  claus& (cc) to section 2, ;,vhich is an interpretatioll clause. It 
adds a new term called "feed pipe" and defines what is Q feed pipe. The 
second amendment ia to enlarge the scope of what is called a "steam-pipe". 
According to the law a8 it stands t.o~day, the steam-pipe means the maiJi 
pipe only and under the amendment the steam-pipe will now include not only 
the main. pipe but also the feed-pipe. After this ame dm.~ t has heen carried, 
it would be possible for Goverhment to amend 'the regulations framed under 
.section 28 in order tv make it obligatory upon the Boiler Inspector Mt only 
to examine the' steam-pipes but also the feed-pipes. It is because of this 'that· 
the present Bill has been brought in. Sir, I move that t ~ Bill be taken into 
consideration. 

IIr. Preaiden\ (The HOllourllbleSir Abdur Rahim): Motion moved: 
"That the Bill further to amend the Indian Boilere Act, 1923, be taken into cOlllidera-

tien." , 
- 111. O. O. KWer (Bengal: European): There is one IImaU point on which. 

I would seek enlightment from the Honourable Member. It ~relate  to the 
system of feed-piptls known as the economiset'o This is an adjunct to but no' 
an essential part of a boiler and I take it that the Inspect,or would not be 
1eg&11y entitled to refuse a certificate f~r a boiler . being in good condition 
because of there being some defect in the feed-pipes providlJd the owner 
undertook to disconnect the feed-pipes? 

'!'be !lOnourable Dr. B. lL. Ambeclkar: My friend will understand that it 1a 
not possible for me to give a categorical answer, but as t am 'e.d,.vised, he is 
quite oorrect in making the assumption thai he has made. 
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'Mr. Preaident (l'ht: Honourable Sir, Abd,:,rHahim): The . lue t~()Il is: . 
• 'That the Bill .ful'tber to amend tbe Indtan Boiler. Act. 1923, ~ taken lnto con.lder .. ·· 

ti"n. " 
The motion Wllil adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bil~. 
The Title and. thl! Preamble were added to the Bill. 
The B.o.i:lourable Dr. B. B. • .Ambedkar: I move that t ~ Bill be passed. 
Kr. Pr8l1dellt (The Honourable Sir Abdur ll.ahim): The question is: 

"That the Bill be p.,aed." 
The motion waa adopted. 

THE RECIPROCITY (AMENDMENT) BILL. 
Mr. PresideDt ('1.'he Honourable Sir Abdur Rahim): Honoumble Dr. Khare-

Item No.3. . 
Sir-Henry B.1chardaOJ1 (Nominated Non-Official): Sir, I rise to 11 point of 

order before the Honourable Member moves"-the metion standing in his llame. 
We have received last night at lOo'clock certain amendments to the Bill 
the consideration of which the Honourable Member is about to move. I want 
to know whether theSE; amendments were received in the office jjt the proper 
time', which I think should be 10 o'clock on Tuesday morning, that is to say, 
32 hours before we actually received them. '. 

Kr. President (ThE> Honourable Sir Abdur Hahim): I think the Standing 
Orders 'require two days notice. I suppose the amendments were circulated 
within less than two days time. 

Sir Henry Rich&rd80ll: The amendments were circulated at 10 o'clock last 
night . 

. 1Ir. PresldeDt (The Honourable Sir Abdur Rahim): Whieh amendments is 
the Honourable Member referring to? 

Sir Henry Bich&rdson: There ure five 'of them and we 1'eceived them last 
night at 10 o'clock. ... 

Sir Syed Rasa Ali (@Jities of tlie United Provinces: Muhammadan Urba.n): 
May I just point out that the Bill was introduced on the 26th. 

Mr. PresideDt (The Honourable Sir Abdur Ra.him): I understand that the 
amendments were only received yesterday in the office, some time yesterday. 

Sir Syed Raza Ali:, The Bill itself was introduced on the 26th July, 1943, 
My Honourable friend, Sir Henry llichardson, knows but too well thut Ull 
important meeting of the Committee that was called .... 

lIr. Pireaidellt (The Honourable Sir Abdur Rahim): 1'{otic-3 of the amend-
ments might have been given on the 27th. 

8b' Syed B.ua All: When the Session is just starting it is- vt'lry difficult. 
May I suggest a way out? My Honourable friend, Elir Henry Richardson, 
would, I hope, be only too willing to waive the plea of want of time, but if 
he is not prepared to do so and if he insists on his pound of flesh, the best 
thing would be to adjourn the debate to-day and take- 11p the Bill on anoth£lr 
day. Some of the' amendments of which I have given notioe raise questions 
of Rubstance'. 
. ~. Prelident ('lhe Honourable Bir Abdur Rahim): I quite follow. If it 
1S gomg . to cause any inconvenience to the House, beca.u36' they are all 
substan.t1ve amendments, I think the House ought to have time. Unlell8 the 
House IS prepared to go on with the Bill now, I would not waive the Standing 
Order myself. ' 
~e . JI.oJIourable Dr. If. B. Khare (Member for Indians Overseas): I stood 

~p. III time as regards the point of order. I submit Whether an amendme'nt 
IS lD order or not can only be. considered when the amendment is actua!Jy 
moved and not before that. I have risen only to move that the' Bill be taken 
into con8ideration. • 

Kr. Preliden1 ,(The Honourable Sir Abdur Rahim)': I suppose there will 
be time when the amendments afe moved. 

B 2 
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, TIle ~ Dr ••• ,B. DaN: I have 'not yet breagbt..mmy motion 
. that the Bill be taker. into considerabion, and before thab, the Honourable 
Member got up and raised this point of order. 
Dr. P. N. Bailie. (Calcutta 'Suburbs; Non:Muhammadan U~ba )  The 

Bill itself has not been before the House for five days which is the usual 
rule. If that defect is' condoned, I do not know whehher the other defect 
should Dot be oondoned. ' 
Mr. PlWtdID\ (Tbe' Honourab,eSir Abdur Rahim): Whell was the Bill 

introduced? 
Dr. P. 5. Banerlea": On the 26th July. 
Sir GeOrge Spence (Secretary, Legislative Department): Only three days 

are required., 
Sir JlaD1'y B.icbardaon: The Bill that is coming up hefore the !:Jouse-the 

'reason for it is because of bad drafting. But the H-qnQur&ble M-ember wants 
to run the risk again. My whole point is that the amendments must be in 
t.ime. \ 

Dr. P. B. BaDer1ea: In t at"~'a e you ought to have, ob ec~ed to l.heBm 
being taken lip for consideration before five days 1I.re over. 

iii. Pruldeat ('l'he Honourable Sir Abdur Rahim}: Under the circumstallc-
es, a8 ob ecti~  has been taken I think the motion must stand over. Honour-
able Dr. Ambedkar. ' 

THE O O~ VEHICLES (DIUVEltS) AMENDMEN'I' HILI,. 

TAe Honourable Ik. B. B.. Ambedkar (Labour Member): Sir, [ move: 
"That the Bill to amend the Motor Vehicles (Drivers) OrdinanCe, 1942, be taken into 

cOlisideration. " 

This is a simIlle measure. As the House will remember,there have been 
several  Ordinances by which the services of several persons have been requisi-
tiOll~d by Government. ' ..... 

.An Honourable Kembel';. How, many in all? • 

The Honourable Dr. B. B.. .ADlbedkar: I un1, afraid I have net .got the 
information but I think the general fact is quite well known. . The Ordinance 
whicbrequisitions the services of motor dri\,(~l'  is one of tbose. ~\fter the Ordi-
~e was passed it was discovered that there was one provision which was pre-
Hent in other Ordillauet!s" but was absent in the MotGr Drivers Ordinance. 'I'hst 
pJ'ovision was that there wa3 not anything in the Orclinallte requiring the owner 
to J'c-employ a motor drivel' after liis services were dispensed with by tha 
authority which had requisitIOned his services. lt is to fill this gap that the 
!,respnt Bill has been brought in. The purposes of the o.me dr e ~ are threo-
fold. '.Fhe amendment declares the employer's linbility to, re-emplcy a_ driver 
where his services have been dispensed with by Goverllllleut. St:coqdly, it 
Jays ciown a method for the st:ttl.elnent· of 'disputes as to the liability of th3 
employer. 'I'he Bil1 pr-ovidet; reference to authority nominated b.y the Pro-
vincia.l Government on their behalf; nnd thirdly" there is a 'pellulty for non-
,cl'mpliance with the orders pussed by the authority. Other provi"ions in the 
Ryl relate to the limitatioflsOIl the right of employment which nas been given 
to a motor driver and they ure two-fold. In the first place, a motor driver 
must have been in continuous service for a period of six months before he 
can claim the right to re-erriployment. Secondl:v, he must have cpplieq for I'e-
t'mpJ~~cllt,  within' two 1l1onths 'from the date of discharge from the national 
'service. These conditIOns being satisfied. this present B'ill put'5 Jlimon. the 
same level with other persons, whose services have been ,requisitioned. I have 
nC',lthing more to say with regard to this Bill. With these remarks, Sir, I mOve. 
Kr. Prtllden\ (The Honourable Sir Abdur I~a im)  The quelJtion is: 
"That the Bill to amend the M.' Vehicle. (Drivers) Ordi a ~e, Hi49, be taken into 

cOIl8ideration." .. 

The motion was adopted. 
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Mr. PNlideat (The Honourable Sir Abdur Rahim):, Clause 2. , 
Sir aowujee lehangtr (Bombay ~ity  o - u amm~ Urban): Sir, this 

is 'the main clause of the Bill, clause ,2, so far as I ean make out. ! see thdoti 
1 'N the reason for the Bill is to find employment for $UCh,.Ifwtor drivers 
J 005. as may hq\'e heen requisit.ion<:>d by Government for war purposes and 

the attempt is to make the previous. employer employ that m~. driver under 
t.WI) conditions, provided he has been m the .employment of the orJglnal employer 
for six months and he applies for employment within two montln, But, Sir, 
if that motor driver had become unfit for service nnd he applies lor l'e-employ-
ment, the original, employer has only one remedy and that i,liI to g? ttl an autho-
ritv that will be app.ointed by the Loral Government t,o arbitrate m the matter. 
In't.he first place, the ,employer is deprived of the services of a driHlI' who is a 
rilre commodity in ther:;e days of great demand for motor driverr; and then 
wf.rn motor drivers are to be found in large numbers, fit, efficit!lJ,t -e.rid Wp.1l 
tramed, the owner is mnde to take a man who may have become iutltllcien,t ,due 
to the strenuous services he may have had to perform and when he refuses 
he has to go to 8 court of arbitration. Now, ther.e is nothing in thf! Bill which 
shows what Bort of a court of arbitration is to be appointed or who is to be 
appointed and what are the measures the previous owner has to ta ~ and what. 
am()unt of inconvenience he will have to suffer, what it will cost him. to pr.ovoJ 
that the motor driver is inefficient or has beClOm~ inefficient, I think that is 
puttipg too much Qf a burden O'n a man who willingly gives up the '~l'v ce  of an 
efficient motol' drh'er and ,I ~'ould nsk the Honourable Member, to make these 
p('iutFl more clellr i~ .the Bill and not leave them fO'r the Local Governments 
to decide later on. I may- point out to the Honourable Member t.hat if thEe' 
previous employer desires to dodge thoc provisions of this Bill he may be able 
to dO' so. What is required is only a month·s notice for dismissal, 'llflJess ,tbe~ 
is it c:oritrAct. He will not contest the application for re-employment, He will 
re-employ him,and withi'n a shorb time give the driver a month's notice ailJ 
I here is no remedy in this Bill for such a step taken by a dishoneST; employer. 
The-se lU'e two defects in the Bill which I think ought to be remedi~d. It is too 
slDall a measure lllOSt probably to go to n Select Committee. If th(' lIonourablrJ 
Member will take these points int.!;) consideration, he may take time over it, 1 
think the Honourable. Meinber will be dO'ing well by the public and this Ron-
Ciurable House. 

The lIoDourable Dr. B. It, Ambedkar:Witb regul'd to the observat.ions which 
have fallen from my Honourable friend, Sir CQW8sjee Jehlmgir, I am bound 
to aay that he has renlly given a very big and a dark colourt~ what. is likely 
to happen \,:hen all employer is called upon to reinst.ate his formel' drivel'. RG 
SE-ems to' think that this matter, onoe it becomes a subject·matter of disputt.'. 
would assume a form whi(·h lawyers call a long civil suit. But I am sure it 
will be shQrter than u: shortcoat, We ~ve made provision that thO;! rovi cil~1 
Gov'!mment will appoint an authority and Inrtye nO' doubt that thnt Authority 
will be an authority which would be satisfactory to both sides. 

S1r Oowaajee Jehangir: HQw' are we to know that? 
The HODourable Dr. B. B. Ambedkar: We must t,rust the Pro\'incial Gov-

ernment to do its beRt. ' 
Si: ~ a.IJe. Jehaugir:DQes nQt the HonQul'able Member know that whml 

such ."n authority is appointE,el, the rules and regulations are verJ elaborate antI 
thflt It ulwaYR causes considerable inconvenience, however simple the issue may 
h('. 

'l' ~ B~ourabl. Dr. B. R. Ambedkar: It ('annot be so inconVt'nient as ,to 
~ ~ It (hfficlllt !Qr people- to settle the matter expeditiously ao,l 1 ifuerefOle 
t IlII t~ t thete IS really no very great s\lbstnO('e so as to compel nie to with-
]lOld, tbl,s me~ ure. ! think the' points that may arise Wl1.l. 'be pui ~  of very 
8?La.J d!menslons which CQuld be settled withmlt much difficulty or worry to tMher !;,de, • 

~r. PresideDt (The Honourable Sir Abdur 'Rahim): The questVm ,il~ 
on Thllt cJ,Ruse 2 Fitnnd part of the 'Bill. ...: , 
,he motIon was adopted, ,/ 
Clause 2 waR added to the Bill. 
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Cluuse 3 was added -ta the Bill 
Clause 1 was added to the Bill.---
The Title and the Preamble' were added to the Bill: 
The Bcmou.rableDr. B. Jr.. Ambedk.-: Bir, I move that the 13111 bcpasaed. 
lb. Prutdent (The Honourable Sir Abdur Rahim): The questic,'l is: 

- "That ahe BiU be palled." . . 
The motion. waa adopted. 

• THE MINES 'MATERNITY BENEFIT (AMENDMENT) BILL. 
'!'he Honourable Dr. B. Jr.. Am~ (Labour Member): Sir, I move: 
"That 'the Bill to amend the Mine. Mt.temity Benefit Act, 1 1~ be taken into conaidt>ra-

lion." . - _ . 
It might be desirable if I explain to the House Why this arrol:ndment has 

bec~mA necessary. Under the Mines Maternity Benefit Act, a woman working 
in the mine is entitled to mateOlity benefit for a period of 'a weeks, at the rate 
of 8 annas per day. This period. of 8 weeks is'divided into two pliTtsof four 
w81:'ks each, one pat't preceding delivery and another part suoceeding delivery. 
The four weeM before delivery is a period of optionul rest during which a woma't 
mr~ work Slid get full wages or absent herself snd get the matt'rnity benefit. 
With regard to the four wt:eks succeeding delivery, it is a period of ('!)mpulllory 
rest during whiQb the woman must nt>t work, In fact it is unlawful a.nd 
criminal for her to work, Bnd be ('ontent only with the maternity I.nuu:fit. Sec-
tiL") ;; of the Maternity Benefit Act provides for the payment of mat.ern;!;y benefit 
and H Honourable Members will refer to the words as they st·llud in line \) 
of'that section, they will find that·the '1\'ords as they stand' ara 'absent frC.!.l 
,,-ork'. Now, it has been suggested that these words, particularly. 'absent 
fro.l1 work' or rather 'from work' are words which are ambiguous nod I will 
briefly explnin to th"e House why it is suggested that these words 'from work' 
introduce a certain aJllount of ambiguity, 

It,is said, suppose the mine was closed by the owner on a particular day, 
would the woman be' entitled to maternity benefit? It i.s suggel't.ed that ~ 
'\\'o i\~ld .J).ot be, because the implications of the words 'lI.bsent froni \\"vrk' mean 
t.hst there is work, but when a mine i8 closed there is liO work. Therefore, the 
exiRtE.nce of the words 'from work' bas introduced this ambiJoluiGJ I ha,s 
"(jlllfJllI'f>d section 5 with the five different Maternity Denefit Acts which have 
been {J8ssed in the different provinces and I find that these words 'from work' 
dl) not exist. Consequently, it has become necessary to remove thia ambiguity 
by removing these words. The amendment is sought to be calTied out by two 
different amendments, One is to delete the wordg which have caused t i~ 
umbiguity from Rt:ction 5 and make the section read to the efieetbhaL 'for ev~ry 
dfly !luring the four weeks preceding, delivery the woman would be entitled to 
maternity, benefit. With l'egard to the days on wmch she c oo ~ to attend-
&nd as I told the O~J c, toe four weeks preceding delivery are perie,ds lIf optional 
rl'st when she may chuose te go and earn her ftill wages or .stay at home Q,n.i 
be rontent with maternity benefiir-, we ha"e added a proviso that tlJw !thall D<'t 
oe t'ntitled to any maternity bentifit at al\, With these words, I move. 

Kr. Pre81dent(The Honourable Sil' Abdur Rahim}: The question ie' 
"That the Bill to amend the Mine. Maternity Benefit Act, 1941, be taken into conaidera-

tion." 
The p!otion was adopted, 
Clause 2 was added to the BilL 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill, 
fte BODQ1U'&ble Dr. B. Jr.. Ambedk&r: Sir, I move that the Bill be passed. 
Kr. Preaident (The Honourable Sir Abdur Rahim): Motion mov,.d: 

"To.t. the JJill be palled." . 
.... •• •• .TOIIbl (Nominated Non-Qfticial): Sir, I feel that the Honourable 

the Labour Member has done well in bringing forward this legislatio:'l in order 
to COlTect what I might calf a mistake of the Act. But, Sir, I would like to 
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ask t e ~ble Member for some information regarding ~t his Depu.rt. 
rnent is dobil:'to/remove the greater evils that at present eXist in the mining 
area tmd ~~ ic  the miners suffer. We are dealing with the problem of 
helping the women, miners who work in the coal area, but recently I read in the 

'popf:lrs that the: Government of India is' considering the question of allowin:, 
wo;nen to 1I?'Q'nderthe mine and work which is prohibited under the law. I 
am told th_t the Government of India is considering this question. I would 
like the Honouraple the Labour Member to conllider, in the first pJace, why 
ft.ortage of labour has taken place in the mining a,re~. My own information 
is that the ~i er  at present suffer very- milch on account of the low wages 
which thE1Y are baing paid by the owners. The wages in the mining area have 
be"u ,'ery -low for a long time ~a d. the miners have suffered very Plll(:iJ; ThfJir 
standard of life is very low. The Royal Commission on Inditt.n labour bad 
recommended that the question of wages sh,Puld be considered. DeHides tb~ 
wages being very low, the miners, especially in ooal mines,' suffer on account 
of the inaiieClUBcy 01 the dearness allowance paid . . . . 

Mr. Prea14ent (Thi! Honourllble Sir Abdur Rahim): I think the llonourabll: 
Member is going into questions -which do,lIot 'arise. ' 

Mr. If. II. Joabi: I simply want the Honourable Member to tell us whether 
- h(' proposes to take up this important question . . . . 

Mr. Prelldent (The ~o ourable Sir Abdur Rahim): The Honourahlt! Member 
ha.; Ill' bu i ~8  to ask him now. ' 

Mr. If ••• JOIhi: I am not making a long speech. The Honoumb!e Member 
has done well in bringing forward this measure. At the same Lime, he should 
takt! up the bigger questions very soon. 

Xr. Preal.dent(Tha Honourable Sir Abdur ]{ahim): The question is' 
"That the Bill be pused." 
'l'he motion WIlS adopted. 

THE RECIPROCITY (AMENDMENT) BI,LL-contd. 
Jlr. l'rHIdent (The Honourable Sir Abdur -Rahim): I 'wish to inform the 

t,' HOllE'e that I was under 11 mistaken impression that the copit's of the Bill 
l the t'onsideratioD of which was sought to be J;lloved by DI'. Khare httd not been 
'~ foiupplied to the Honourable Members in time. A stlltement was made by Dr. 
'lit;. Bunerjcu that 5 days notice should be given. That is not correct; only three 

;" da,\'s notice is required. Copies of the Bill had been supplied three ~ Iy  before 
;,. no,,'. That being so, )~ Khare WIIS perfectly right in insisting that he should 
~ be vJlowed to move for consideration of the Bill. 
',\ .~ 

A~ regards the amendments,' notices were not given two days before today.' 
~~. l' (~refore, these amendment.s will stand over. I 'will allow Dr. ll~t~ to move 
11 for thf' consideration of the Bill and the Bill will be considered clauI'e by clau f~ 

nc.t t.oday but OIl another day. Dr. Khare can now go on with hib nlotion. 
The Honourable Dr. If. B. Khare: Sir, I move: . 
"- ~t the Bill to amend the Re.ciprocity Act, 1943, be taken into coDiiderat.iori." 
In moving this motion, I will not take much time of the House becaUlle the 

principle underlying this ame9ding Bill has been accepted by the House so lnte 
as t~e. ~a t Budget Session. ~ece tly, when it was thol,lght that there w&S a 
pOSSibilIty of applying this measure to the nationals of South Africa, it was 
found that .this measure was defective and imperfect, it was therefore nf.'cessary 
to !lmend It: The principal section which we seek to" amend today is only 
de ~a~atory In natur.e. We had been given no power to impose specific dis-
a?llItles on the ~ubJect  of t.,hose territories living in India. It was doubtful 
alSO .,whether e~tlO  6 would give effective power to Government to make ruleq. 
It was thought, therefore, desirable to amend this Bill and bring .1. UleIl.SU1"') 

belore ~ the H?use so that the intentions of giving power to Government ,might 
be fulfilled wlthou! any lacuna being left behind. In pursuance of that desire, 
~ have got ~ i  ~lll before the House. I do not think it is necessary to Rn.y 

!lCh ~m thiS pomt and waste the time of the House. I, therefore, commend 
thu; Bill lor. the acceptal\ce of the House. 

Mr. Pr8lldent (The Honourable Sir Abdur Rahim): Motion moved: 
"That l.he Bill to &mend the ReciproCity Act, 1943, be taken il'lto conlideratioD." 
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Sir· y~ Bua All: Sir, since the motioQ has been. made.by the. o ~ur b.le 
M.ember I would like'to make a few remarks on thIS subject. Slr, thit:1 H,ll 
has not been tabled for consideration a minute too soon. As th., Honoura.ble 
Membflr pointed out, thil! Bill is the l'esult of certain legislation that was pal\~ed 
by the Union Government after this House adjourned after the Budget SeSSIon 
in April last. One would therefore expect, one would have expected, J should 
say, the Government to make a clean breast of t ~ whole thing .aud e pl~ill 
fully thE' circumstances which had led them to bnng forward thIS ameudmg 
hill. Instead of that the Oovem.meut have adopted \I, very dubious, a doubtful 
and, I am ~ure, objectionahle course in making an allegation in the t ltem~ t 
of Objects and JU,asons appended to this Bill which would require a c'lreful 
analysis beeause,t.hat makes a reflection on the capacity not only of the Heleet 
Committ.ee to whIeh the original Bill was referred in February last but also on 
the capacity and ability to judgEt of important questions on the part of this 
House itself. May I, Sir, i~lvite your ottention to . the Statement of Objects 
and Reasons? It says "the Reciprocity Act No. IX of :t94'3 as it stllllds is 
virtually unworkable in practice". This means that the measure was drafted, 
considered and passed by peoplewho .. did not know anything· about their own 
business, including the Government. (Interruption.) Well, so far as the Gov-
frnment are concerned, tl,ey have not got much reputation to lose. But cer-
tuinly there Rre some of us who are jealous of such little reputation as we might 

. possibly have. May I, Sir. in this connection invite the attention t)f the Honour-
able Member to the Report of the Select Committee to which the original Bill 
,WIlS referred? Sir,. that Report is signed by two Honourtlbl.e Members sitting on 
the Treasury Benches, one is Sir Sultan Ahmed and the other was M;r. Amiy 
who was thPll Member in charge of the Overseas Department. Both of theI'J 
sigued the Report of the Select Committee dated 18th February, 1943. Not 
only that, Sir, there is something more. The Secretary to the. Departmp-nt, 
Mr. B~ ma , who I am sorry is not present here today, and who has been 
Bssociated with this Department for a number of years and whom some of U~ 
look .. an. expert adviser, was "Jlresent throughout the meetings of the Sell'ct 
Committee. There is something more to follow. There is a Government drafts-
man, who is generally believed to be all able man and who so far (1B I know 
is a oompe~t draftsl'i:l.an. Mr. Bartley was present at the meetings of t ~ 
S:eiect Commlttee throughout. Not a single objection was taken on this score 
el~ by the Honourable Mr. Aney who was in the ~ air or by Mr. Bozman 
or by the Government expert. 
. Now, Sir, I must say in fairness to Sir' Sultan Ahmed that he was IltIt 
present. that day, he being out of the station. All the a~e, here is this docu-
ment slgnf'!d by the then Law Member. :(f the m':lasure was so defective and 
so hopeless Rnd 80 faulty as to be unworkable in ·practice. was it not t f~ duty 
(}f the Law Member after reading the report. to tell us that the whole. thiitg 
was a r.ptten measure and will not work? . . . 

M:ft PI8IldeU (The Honourable Sir Abdur Rahim): That is the .iea&oll why 
they h&1'Je brought forward this amending Bill. . 

Sir J~ ltaIa AU: No, Sir. The reason why this v.mending Bill hAS been 
brought is very diiferent and that I will state presently. I do not want to 
kick a df'ad horse. May I make II reference to the j:;peech o.f the Honourable 
Member who was in ~ ar e of the Bill on 3rd March, 1943 when theorigina.l 
Dill was under consideration? Mr. Aney having resigned,. the .Government 
8pokesman WtlS Mr. BozIIlan, and this is what he had to say on the merits of 
the Rill, which is now alleged by Government. to be unworka'tle in practice. 
Mr. BoirrulD pointed out in the course of his speech "as a retaliatory Bill it· is 
to be regarded with care anil, wheI}Jt becomes an Act, to be ",dministered with. 
care!' May I ask the Goy.erllmerlt Benches if a. Bill is unworkuhle in practice, 
how can you possibly work it with care. If it is unworkable, you caJlJ10t make 

, /lIly use of it. This is ptaying with words. Mr·. Bozman ~ t on to say, 'it 
~u t, I submit, be G()vernment's care to see that when this. Act is applied no 
lIuch adverse effects shaU·bf'! caused to India by its application'. On that day, .. 
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Mr. Bozman W~t  clearly of opinion that the Bill could be made use of and it 
could be applied, but on account of .certain i'easoml it would be the duty of the. 
Government to act with care. When did they discover that the Bill was unwork-
able? My submission is really this. The-,Goverwnent tbese days have a 
t.endency to find scapegoats. When they blunder, when they err, when they 
,make mistakes, they excuse themselves by la~ ~ the blame ~t the door 01 
somebody else. That is exactly what the Government of India seem to have 
d.one in the present cale. On a,d March, this measure was a perfectly good 
measure capable of being put into practice, its provisions could be aprlied, and 
the only exhortation that was made was that the provisions shoultl be used 
with care on the part of the Government. Today it is found to be unworkable 
in practioe.- That is. 11 reflection on the Committee to which this Bill was 
committed and also to this House. On bebalf of this House it is my duty to 
lodge a pro1 ~ t against the manner in which the Government have acted. in 
using those wordtt in the Statement of Objects and Reasons. 

The Honourable Sir Sultan Ahmed. (Member for Infonnalion .md Broad-
casting): Mal I know whether the Honourable Member feels that the ,Act as 
it stands is workable? Whoever may be responsible for it is immaterial, but is 
it workable on merits? 

Sir Syed Bua. Ali: We are arguing in a viCious .circle. If it is . unworkable 
why did· the Government spokesman. not say so? What was he doing et ~e  

19th February and ~rd March. I am really surprised at the courage of my 
Honourllble friend in putting that question to me. Government Members know 
that it ill unworkhble and inapplicable Rnd that it will not be put into practice 
und yet they put thei!' solemn signatures to it. ,Is t i~ the way i~ which 
members of any Government are expected to act? Is thiS the way, If I ~m 
not too personal, in which the late Law Member and the present InformatIon 
Member as a responsible Member of Government if! expected to act? 
Thr·HOIIlOurable .Sir Sultan Ahmed: Sir, my answer to that is that J am 

nol responsible at all. I was not there to· begin with. My Honourable friend, 
_ Mr. Aney, was presiding and not I. There is. no reflection o~ anybody. ~  
friendt'l were all members of the Select Commlttee, If there IS any retiectlon 
at all, it is a reflection on the Act as it has been passed. 
111'. re81de~t (The Honourable Sir Abdur Rahim): The whole. House IS r~lI

pOlll'!ible for the Act. But the Honourable Member has dealt wlth that pomt 
long etfough and he had better deal with the Bill now. 
Sir sy!d :aua Ali: As to the reasons, the real reason is that public opinion 

has been very mQch stirred on account of happenings in South Africa and anti-
Indian discriminatory legislation being passed by the Union Government. Irres-
ponsible though this Government may be, they also feel that the time has .come 
when they must do something in order simply to justify their existence if for 
nothing else. Public opinion in this country has been stirred from corDer to 
corner and from province to province; and I must acknowledge that my 
Honourable frien<I Dr. Khare has acted in a reasonable manner, both as an 
Indian and as a Member of Government, which would commend itself to the 
public. He called a meeting on the 7th of this month which he wanted to be 
very representative. Unfortunately the meeting did not prove to be as rt!· 
presentative 8S he or. others would h!'ve wished, but..all the same it was a 
repre e ~ative meeting on the whole. It is not for me to disclose whft hllppen-
ed at that meeting but I am sure I Gan say this that this present measul'P. is the 
result of the advice given in a very unequivocal, strong and definite manuer to 
the llonourable Member by those who .were present there. But the bettdr 
COurse for ·Govemment would have been, instead of making ·8 scapegoat of 
somebody else, to,acknowledge this fact and Bay what has led Govemment t(\ 
amplify and amend Act IX of 1948. .. 
The Bill contains six or seyen clauses but there are two main points on 

which we should be quite clear as to what our policy is going. to be. One is the 
·date on-which this-Bill would come into force. .'1'be original Bill gave power 
to notify. a date when the provisions of the Bill would be put into toNe by 
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'Government. Now the wheels of Governmental machinery in every cou try,~ 
and more so in India than in most other countries,-move VJ3ry slow and some-
times too slow. The fear really is.. that if this power is left to GovemmeQt they 
might, possibly,. specially i~ less pressure is .e erci~ed ?y .puhlic opini?n, go to 
sleep again. But only fixmg II- date on whICh thls Bill 18 to come lnto force 
would not solve the problem or obviate the difficulty in any way. The real' 
t.hing is the ma.king of rules for which power is taken b.y ovemme~t. lam 
one of those who have no objection to general rule-makmg power bemg taken 
by GoverIlUlent. But 'gain the same object.ion applies to this. ractica~~y 
nothing has been done by Government since Act IX of 1943 was passed by thls 
House on the 3rd March, 1943. Perhaps the ready explanation given by the 
department would be that they were in correspondence with such and such 
officer or Government. These plausible explanations can always be ofiered, but 
nothing actually- has been done by Government so far. ~  if we give th'ls 
rule,making po ~r to Government to which I personally am not. opposed, I am 
afraid there is no guarantee 88 to when the day would come when Government 
would publish these rules. On that point'we have got to be q\lite dear. As 
I said, I have no objection to giving this power to Government except.. in one 
respect, namely, in regard to offences committed under the rules made under 
this Act. } should like pun;shments to be prescribed by this House, and on 
other questions r am prepared to leave the power to Government, if ollly' the 
House is assured that Government will act in 'the same manner in which the 
present Overseas Member has acted in dealing with this questi?>n and do o~ 
go to sleep over this matter as soon as the . Session of the Assembly is over. 

Dr. P. :N. Banerjea: Sir, I congratulate the Honourable Dr. Khare on the 
promptitude with which he has taken action on one of the recommendations, of 
the conference which met here sometime ago. If this shows a change in. the 
attitude of Government, it is a very welcome change. 'But whether Govern-
ment will take further steps or not we do not know as yet. The credil1, how-
ever, so far as this Bill is concerned, must go to the Honourable Dr. Khare. 

Now, as regards the shortcoming!! of the existing Act, it has been pointed 
out by my Honourable friend, Sir Raze. Ali, that the mention of these short-
comings is 8"' reflectiOlJ on this House and on the Select Committee which cun-
sidered the _ Bill broughL forward by a private Member. In a note issued to 
us sometime ago, emphasis was laid or. the fact that the original Bill WIlS 
po or~d by a privat.e Member. I say, all credit was due to him, and that 

Member was none other than Mr. Govind V. Deshmukh, a member of the 
N atiorralist Party. He laid down the main principles for rtlciprocit.y and if 
there were any imperfections from the administrative point of view t,he5e 
tlhould have been made gO?d by the official Members wh(1 were present in 
the Select Committe2 and in this Ho'Use where there were so many IJfficiRl 
Members. If there are any imperfections, it is right that they should be 
removed and I am glad that a.t the present moment it is the desire of tlie 
Honourable Member {<.Ir Indians Overse8.E; to give effect, without delay, to the 
provisions of the Act Rnd remove impedections of the Act so that the Bill may 
be put into practice. 

Sir, there are certain points which have been raised in t.he amendments (If 
which notices have be6Q given. I am sure that there will be time to consider 
these amendments and that the present Bill when it becomes law will become 
8S perfect as possiblE:. . 

I again tha.nk the Honourable Dr. Khare for his promptitude in bringing 
forward this Bill. -

r lIr. Govind V. Deabmukh (Nagpur Division: Non-Muhammadan): Sir, I 
, congratulate the Honourable Member on having brought f01')Vard this Bill nt 
such a short notice. I do hope he will bf.o prompt enough in giving effect to 
this Bill which he is sponsoring. , 

'Now, let me point out certain facts: At the time when I brought forward 
mv Bill and it was referred to the Select Committee and the matte!' was being 
di'scuaaed there, I e l're~ edm v "pprehensions in the presence of Mr. Aney, 
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whe was then the :M;ember in charge, ;Mr. Bartley" who is the DraftonlaD, and 
thE.: two Secretaries who were always present, regarding the makiilgof rules to· 
give eftect to the Act .. It surprises mtlvery much now to find that if they 
thought that the Bill was unworkable why were they so a,nXiOUB Jo get ame ~
ments included in the Eill in the form of provisos that the army officelll In 
South Amca should bt: exempted from t,he operation of the Bill. If the Bill 
was so unworkable, llhJ were they so anxious that. its provisions ~ould not 
be extended to the army offieers?, When r expressed my aI p~e ~ lol~t -.,. ot 
once or twice, but thrice-.that perhaps no ~ffect would be given tu t~I  ~ct, 
I 'had in mind the Act' which is now sought to be repealed-the lmtnlgration 
Act of 1924. That AcL was passed in' 1924 but no rules were framed, and 
are framed, till now; in other words the G:overnment is not anxious at all to 
move in this matter. It sits tight, and ~ e  the public opinion is very ~tro  

then only they move a little. It was then that I expressed my appre elll~iom, 
a.nd not only in the Select Committee but on the floor of the House. Mr. 
Ailey, when he was on. lhe Select Committee, gave an assurance to me that 
every year a report regarding the administration of this Act-remember the 
words 'administration ot" this Act'-will be brought forward in the form of a 
Report and it will De discussed before this Jlouse as the report of the Public 
Accounts Committee is discussed. I had a very strong reason when 1 said in 
my reply to the .!iebate on the Bill that the Act will not-be gilt'en effect to. 
How was it that all thtlsE Government Members who were speaking then about 
the workability of the Act, not one man stood Up froin the Government Elide, 
unless it was that they never wished to give effect to this Act knowing full 
well that the Act, WIlS. defective. I ~ould say that they e~e ·dishonest; they 
were not o ~ t in giving effect to the Act. Otherwise I canpot explain. :f 
u question is to he grasped and it is not so done I can only explain it in tw<-
wa'ys; either the man is stupid and dull, or, if he is intelligent, he is dishontlst 
when he does not suggest something which goes to the workability of thIS Act. 
Sir, I have said that at that time and under those circumstances, there was not 
the least doubt either ou ·the part of the Members of this House or un the 
part of the Members. of the Government that the Act is workable. Nobody 
ever thought t~at the Act was unworl(8ble. This particular Bill has been 
in·troduced, and, as I have said in the beginning, I congratulate the Momber 
in charge of that. But., again, I say remember the agitation that was going 
on in India regarding the steps taken by .the South ·African Government, the 
Pegging Bill, remembel" the expropriation of the land of Indians in Natal and 
how that land was to be parcelled out, Remember that out of the Europeun 
qURrters the Indians were forcibly ejEmted. Where were they to live? Not 
in European quarters because an Indiar. is Dot supposed to be a sanitary ~iI1  

not in other quarters because the land iF! to be expropriated. Where is the 
fellow to live? III t.he air? When the action· taken by the South African 
Government was so .strong that it made it uncomfortable for an Indian to live 
iDSouth Africa or In N:atal or in Durban, the Inaians themselves who were 
living there and Indians in India started this agimtion. And remember they 
would have made things very hard for the Government. I am very sorry that 
we did not have at· this time a ViceroJ as strong as we had inl Lord Hardi!1ge. 
Remember his speech when the South Africans wan(;fd to take some t~p8 

against Indians, he threatened them in a speech frdln \ Madras. But now in 
spite of the .agitation, for so many years, the ~eroy down to the Government 
~cer  were lying upi ~ On their h;lcks; they did not take things seri,Hull.v 
and they did Dot move in the matter. As I said, this Govemment was help-
less. When Sir Girja Shankar Bajpai, who is now Agent-General in America, 
was thl,! emb~r in c:large, he said, in reply to various/' motions which I moved 
then, "What can we do? All that is left to \1S is to can:y onl negotiations. 
There is no sanction behind us". When we saw the position was 80 bad, the 
House tried to give a sanction, but env. then we saw that the Government, 
or some of the Members of the Govemment, were not very 8ympat eti~  ·T.hey 
kept up an indifferent attitude, otherwise t,hey could have done something in 
those days. when the A~t  was being palleed in order to set matters righ t. :Bu. 
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. not' was done. The Pegging Act waE passed, the a8itation was sbarted alld 
we we.-e advised to sit quiet in tin16S ~of war and not alienate the feelings of 
those WhOlll we were hdping. The people whom we were helping and for 
whose security we shed our blood should go 001 doing what they like and we 
... hould not mind it; we shoUld go on helping them I 'l'his sort of philosophy 
Qf suffering comes down from Mahatma Gandhi and now from the lndiau Gov-
ernment Members wilen it is a question of the welfare of Indians. It is sim}lly 
.shocking; it is a maHer for surprise. After passing this Act the Union Gov. 
ernment did not sit quiet; it carried on its policy of ousting and expelling 
the Indians from their residential houses a.nd from the shops where they were 
carrying- on their busin6s". 'l'hey went tu this extent, that if any Indian form· 
ed a part of a corporation of whicb other European members were the 
partners .... 

The HODOurable Dr. N. B. Dare: On a !Joint of orde~ ull tliis can be said 
to-morrow. ' . 

:Mr. Govind V. Deshmukh: 1 have said that I h8vecoogr8tulated you. 
Sir, it is a good thing that my friend has brought this< Bill. He would 

have been failing in his duty, ~  the South African Government had gune 
so far, if he sat quiet. Under the P .. gging Act, they have started prosecu· 
tions. They do not aUo" the Indian any ease or rest. What excuse could 
this Government have had if ~ e v did not proceed in the matter? Dr. KlUll'e 
would have been cOT.demned· by meetingli from the public platform and the 
press. As I said in the very beginning, I was .. . . 

:Mr. President (Th!-_ HOi10lmibie Sir Abdur Ranim): The Honourahle Mem-
ber need not repent what he has said. ' 

Mr. Govtnd V. Delhmukh: i want to sav what they could do andwhv sotne 
of the amendments -shouki be accepteri.:· • 

lit. President (The Honourable Sir Abdul' Rahim): The amendments will 
not be considered today. 

IIr. Govtnd V. DlIShmukh: Then, Sir, as I have 'Said, it will be a good thing 
if the House supports the motion for consideration> of this Bill. 

IIr. HOO8einbbof A. Lalljee (Bombay Central Division: Muhammadan 
ur~l)  I rise to congratulate the Mover, the HonouMble Dr. Khare. We must 

ac;lknowledge that it ia the first occasion on -which the Government. of India 
have risen to the oooasion in time. . ThiR Bill has been on the anvil for:nore 
than' two years and every time an attempt was made to bring it before the' 
House, my friend Mr. Deshmukh was prevailed -upon by 4ihe Treasury Benches 
not to' move it, not to insist upon it. The excuses were that we were in the 
war; that Field-Mal'Bhai Smuts W8S ve-ry busy with the Prime Minister of 
Great Britain discussir,'g the war situation, in Africa, and that he was doing all 
he coul4J,pr the war r.nd that we must help him: consequently he did not pr~  
for the 13m. But t i ~  went the other way about. We were only COIl(lern· 
ed with the war and noi the Field.Marshal and when we brought in thiA Bill 
we were told by the Treasury BencbeiO th&t they were in full sympathy ';o,·ith 
us, and that we should pass it in a manner that would not give them IIny 
provocation lest I feel now that they feared that the Field-Marshal make a 
treaty with Germany. However, Sir, when this Bill came befpre this ou~e 
we ~l ll  believed 'that Government, as invariably they have been so far os 
overseas questions are COl1cem.eJl, wouldbf-, in full sympathy with us. But I 
never believed that all throughout there was the same objection which }(epi 
the Bill from coming, before the House for two years, viz., that this Bill should 
not gQ through or should not he effecth'e during the war, or probably at any 
time. I • 

The charge has been laid that the Bill is unworkable._ We have be~  
always very fc.rtunate· to have 00 per cent. gentlemen on the Tteasury Benches 
who are eminent lawyers .. It has always been the practioe of the Government 
of India to have such men, who are supposed to be the i~telli e t ia of the 
people,. and who aree:<peoted to:he l'elied. upon to indicate correctly what the 
l'entiments of the people are and what they desire, . Well,this Bill nas passed 
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through their handa as Treasury ~e c e , and .I am aure becaull.e it invQl Ves a 
question of Indiana over~ea8 and of thing .. beyond Government of India suffi-
cient care was taken iu the Executive ,Council as well to lee tha.t it did not 
provoke ield~ ar al Smuts and that at -the aametime aonlething was' doue 
as an eye-wash to p~~iiy Indian publk opinion. I am really very sorry that 
under such cir(tullls[lAIlCe the charge should have been framed against t.his 
House' that it passed Q Bill that was unworkable, iIl' other worda that it was 
eye-wash. My friend Mr, Jamnadas Mehta said something about face powder. 
I do not know whether that was also at 'that time also very cheap. and jt ·,·sa 
applied throughout as a white wash in thif> House. Whatever it is, our feelings 
r~ very bitter. 

ID' . .Tamnadaa II. Mehta (Bombay Central Division:' o -~u amllll\dall 
Rural}: I !lev.!r said thatfuce 'powder was applied b.Y the Hotlourable Members 
of this House. 

1Ir. JlOOI8iD.bhoy A. Lalliee: It may be that some'lOdy else did. But we 
feel very bitterly about it, since during the war when we show consideration 
for nearly . two years. being deadly and mortally afraid of displeasing Field-
Marshal Smuts, that on the other hand that very i~ld- iu al passes laws 
after this law has beeu passed, and still our Government sits still until the 
public raised ~ eirprot('. t and until we had' an Honourable Member who fully 
sympathised with the people's asp,iratiol1s. Then it was that this Bill hat,; b~e  
lIOW brought forward. We want an expll!-nation to that. 

Then, Sir, we are told t ~t rule-m~ i  power has again to be given to the 
Government. My frIend, Mr. Deshmukp has told us that we suspected, lI.'ld 
we still u pect~a d lei my friend Dr. Khare take a real example from what 
has happened to this mll if he is really acting according to the wishes of the 
people of the country, and Thope that he will make proper provision {or rule 
making and the rules will come il.ltofol·CE' as soon as possible. 
, With these words, Sir, I once' more' congratulate· Dr. Khare of b~i  able 

to realize with the peOl)lt; of this country from one end to the ot er~llot the 
little conference that we had; it was a formal conference and quite nice: I 
was one of the membcl's--that during the war when our Gpvernment has kept 
118 Qut for over 2 years from doing anyt,hing with regard to this matter. and 
when Field-Marshal Bmuts' is now attacking Us irrespective of the condition' 
of t.ne war and treatmg us like pariahs, that something should be done without 
any further delay. ' 

Sir I' .E . .Tames (Madras: European): Sir, the introduction of this Bill illus-
1rates two very valuable facts. The first is that even the most intelligent of 
men cap be misled into making mistakes; and the se{ond is ~ at this House is 
always able to correct any i ~ of omission or commiss1On of which it may have 
been guilty. . 

I do not congratulate my Honourable friend, Dr. Khal'c, on this Bill .. 
because he is only doing 'what he shouTd have done. If this Bill is passed 
nraise should go to my Honourable friend, Mr. Deshmukh, WllO' was really 
responsible for fostering a measure based on principles to which this HOllse 

. has agreed. I was a little surprised when I learnt that the Bill that this House 
flassed on a previous occasion \ValJ in fact unworkable. A numb'r of intelligent 
'Mp.mbers of this House sat for some time and considered the previous Bill and 
tihey signed " unanimous Select Committee Report. The last sentence of that 
l,tcporl readlJ: ,. 

"We think that the Bill h .. not heen 10 altered as to require republication and we 
recommend that it be puHd as now &mended." 

Naturally thCt HOU8e w()Uld accept a report of that kind. What the Com-
mittee should have aaid was: "We think that the Bill &s now amended is un· 
workable: we recommend tHnt it should be thrOwn .out of the window." 
Therefore the House is certainly not to blame' in assuring that the Select 
(Jommittee had considered the' Bill and found t.hat it was workable. I do re-
member, I oannot go into the discuBsions of the Select Committee obviously, 
that tbepoint as to the ~r ability of this Bill was raised at • oertain stage ill 
our d~ 8iOll' 8Ddthat we were assured on the best available authority tllat 



188 L.GISLA,.lVE ASSEMBLY.· [29TH JULY, 1943 
[Sir FI E. J !IJlles.] . . 

there was no poesible shadow of doubt. wblloteverabout It. Those who gave 
that advice at that time 1 think were responsible for the unanimous 

1 P." verdict of the intelligent Members of this House reoomme di~  that 
the Jiill u.s then amended be adopted. We need not waste time on the events 
of past history. • 

. Here is a Bill-which we regard this time will be workable. If not, the House 
will demand Dr. Khare's head on a charger and that with some justice. 

An Hcm.ourable Kember: They will' send him to Ceylon. 
Sir .,. I:' lam .. : But from my own reading it looks a very considerable 

improvement on the previous measure. But 1 am bound to say I feel em-
barrassed, when I remember coming away from the Select Committee ~ftel' we 
Ilfld laboured many hours on the original Bill with the gratifying feehng that 
our duty hod been done, only to find that we had made a mess of the thing and 
that we had misled the ~ou e into doing so.' 

It is a sad commentary on the posi€ion in the Empire today that u Bill 
of thiFl nature should be considered necessary by this House,. or by any Parlia-
ment in the Empire. In company with some Members of this House 1 recently 
paid Ii visit to the Middle El£st where we had the great privilege of visiting 
many of the Indian units which have been gaining for themselves great honour 
in the battlefields of Africa.. We talked to lOany commanders of divisions and 
corps. We talked to the Commander-in-Chief qf the Middle East. We . talked 
to some of the Commanders in the Tripolitania area where the Eighth Army 
was fighting. We heard onl:' unanimous view th'at the Indian units in the 
divisions in which they served were gecond to none, second to none of the 
Dominions, second to none of the __ other units from the different parts of the 
Empire which had taken part in these great and historic campaigns. That 
being so, what a tragedy it is that this House should he Rsked to enact a Bill . 
with one intention, namely, to apply in a ret.aliatory manner those measures of 
discrimination in this country which are u fortu ate~y impo.sed upon Indians 
in other parts of the Empire. I feel strongly that this method of approach to 
what is a difficult problem in certain parts of.:tbe Empire is not the right method 
and will never prodlwe a lasting solution. We in our Party cannot complain 
of the desire of the House to 'place on the Statute-book a Bill of this character. 
At the same time we alsO feel equally strongly that the solution to these great 
imperi~l racial problems lies not in retaliation, not in provocation and subse-
quent retaliation, but in other methods under which the weapons t~at we are 
now placing in our hands are sheathed, and in t.heir place commlta!on and 
conciliation are e~ployedt 

P&DdIt Lakshml KaDtIt' Kalwa (Presidency Division: Non-Muha.dlmadan 
Rural): And supplication . 

. Sir 1'. 1:. lames: While we are· therefore at one with other Parties in the 
House in accepting the principles of this Bill and in seeing tha.t it passes through 
its variou,!! ta ~  in this House, we would like also to say here, and if we can 
make our v:oice heard in otper parts of the Empire also that this' is not the end 
of the matter a.nd should not be the end of the ma.tter, that if the Empire is to 
continue to exist, as an association, a -free lIsROciat,ion of peoples of different races, 
a solution must be 'found in ·8 different, way. No one can comlllain that InJian 
public opinion feels that it has been provoked too long and that it must take 
inu, its hands a method,-the weapon of retaliation; still a solution will not be 
found in toat way. Therefore, I hope that in the discussions on this Bill and 
possibly in the discussions on the Resolution concerning South Africa to-morrow 
or the day after, some of my colleagues will, with us, direct t.heir attention to 
some other way in whieh possibly these difficult problems in the various partS 
of the Empire may the 'better be solved and solved in a more lasting and satis-
factory manner. HBving said that, on behalf {)f my Party I support this Bill 
and hope that the House will pass it with unanimity. 

Kr. Kubammad Ka1Ull&ll (patna and Chot.A, NQ./lpur cum Orissa.: Muham-
madan): lam glad that the Honourable Dr. Khare is bringing up this BiD at 
the ripe moment, although it is still ~ate enough. I would not have intervened 

'-. 
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in this debate but for oertain remarks which my Honourable friend, Sir Frede-
rick James, made just now, and I lUust confess to' a feeling of surprise t ~, 
in spite of the fact. that he and his Party would' support the Bill, he was rather 
.reluctant in the support and he did not think that the approach was very I 

correct. 
Stt"l, E • .James: May I say I did not say that? I said that it would not 

provide a lasting solution. 
Mr. Muhammad'lf&lUD&Il: In his opinion tbis is not a solution and the 

method of retaliation might provoke the' Governments of the Dominions and we 
mv not prove sufficiently strong to impose our decisions on them or retaliate in 
th& mallner in which we_ would like to. I think the only deficiency which may 
be with us is that we are not as yet atl independent nati?n, to compel others ~ 
give us the same treatment as we give them in this country. This Bill does 
not propose any very strong measures of retaliation but only says that we will 
try to treat those people in the .same manner in Which, they give treatment to' 
us in their parts of the Empire. 1 would just remind the House as to how 
we have been treailed all along. We have been making requests not only to 
the Dominion Governments but al88 to His Majesty's Government to interfere 
in the matter and they never thought it necessary to do so, for their own rea-
sons. I wonder whether this approach even will be of as much use as we would 
have liked it to be. I think that is the minimum we could do at this mODIent 
and I hope that this will at least convince the Dominion (lovernments that 
WI.' nre preparing ourselves to a stage where we may be compelled to adopt 
methods by way of legislation. With these few remarks, I support the present 
.Bill. 

IIr. Lalch&nd .& ~ ,(Sind: Non-Muhammadan Rural): Sir, the first 
question that arises is whether we should or should not congratulate the new 
Member who is piloting this Bill. For my part, I would not be very enthusiastic 
at this moment but would wait and aee what his policy is going to be. I put 90 _ 
spceific question to him the other day asking what his policy wou19 be. I 
pointed out to him that the polic.y of the Government has been most defective 
and suicidal to the interests of the nationals in South Africa and I also pointed 
out that, up to now the Government has remained m.ore or less impotent to 
help the nationals of India on this point. We read in the papers that even the 
Secretar.v of State, Mr. Amery, expressed that he and the British Government 
could not interiere in .the m,atter. [put a qllestion on that also and his reply 
to that, was not definite. The Honourable Member said that he does not know 
that. We want a real remedy and, therefore, I 'have been asking the Ov~r ea  
Member to adopt his own poliey, because the other policy has failed. There-
fore I"think.I woulrl not admire his wisdom of pressing today that this Bill 
should be dIscussed. He should have waited till tQmorrow's discussion and 
then he would have seen the imperfections in this Bill. Several matters will lie 
suggested to him ~omorro  and it would be in the fitness of things that they 
should be considered and then suitable modifications could be mnde in the Bill. 
It.-may be necessary then to ask the Chair to either waive the Standing Order 
or to allow sufficient tip1e for further amendments to be made. 

Ill. I'reaident (The o oUf.~bl.e Sir Abdur Rahim): Amendments can be 
put in when the time comes. The Honourable Member can go on with bis 
speech. 

Kr. x.lch&Dd Bavalra1: I am telling the Honourable Member that he is too 
hasty in asking us to discuss the Bill today. 

Mr. Preaident (The Honourable Sir Abdur Rahim): r have allowed the motion 
to be moved toda.y. 

JIr. L&lch&nd .av&lrll: I am cOIiscious of that. I am teIJing him th •• he 
o~d not have asked. for it. 
Mr. PfeIII4ent (The Hon()Urable Sir Abdur Rahim): The Honourable Member 

h.d better go on rih his speech. 
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a. ·141cbMd. BIInIRl: The point that has to be conaiiel!ed is what haa 

bappened Up to now and whose fault is it that the Bill which has beem. pasaed. 
namely, the Deshmukh A~t . . . . . . . 

lIr. President (The Honourable Sir Abdur Rahim): The nonourable Member 
can 'continue his speech after Lunch. 

STATEMENT OF BUSINESS. 
The JloDourab.' Sir Sultan Ahmed (Leader of the House): With respect to 

the businees of the House from Monady next, for Monday, Tuesday, and 
Wednesday next e~ there will be a combined list of business comprising the 
outstanding legislative business of the Session, that is to say, any itemfi" Oll 
today'lt list which remain to be disposed of and the consideration and passing 
of the War Injuries, C6mpensation Insurance Bill and the D,elhi University Bill 
as reported by the Select Committee and also, subject to your consent, under 
the pr,oviso to Standillg Order 58, the ,Honourable the Commerce. Member's 
Resolution recommending participation by Government in a (lOutemplated 
scheme fol' the relieI and rehabilitation of areas devastated by the Wl\.l'. On 
Thursday the war situation will be di cu~ ed on a formal motion by myself ~ 
and l<'riday, as Honourable Members are aware, has been allotted for n()n-official 
Hesolutions. This will leave tl,le Food debate outstanding. We understand that 
there is a. e era~ feeling' that one day will be insufficient for the discussion of 
the food situation and 1 would fisk you, Bir, to direct the Assembly to sit for 
the transaction of official business on Monday, the 9th and Tuesday, the 19th 
August. The business fox: these days will be any items on the list for Monday, 
Tuesday and Wednesday next week which are not disposed of on those days, 
followed by the Food,debate; thM is to say, the House will get two full days fOI 
the Food debat~ if the business for Monday, Tuesday and Wednesday next 
week is disposed of on those da,Ys, and otherwise two full days less the amOUllt 
of time occupied in completing that business. 

lir OoWMjee .Jehangir (Bombay City: Non-Muhammadun Urban): Mr. 
President,· the Honourable the Leader of the ;House most probably has 
naturally suited his own convenience but I am afraid he has forgotten the very 
important fa.ct that the Food problem if! the most importaut problem to b~ 
diacussed in this House. LegislatiClJl in my opinion is of secondary importance 
oompared to the food problem, 'ro have postponed the disC'ussion of the food 
pro~lem ,right to the end of the Session, in my humble opinion, is not doing 
JustICe either to Government or to this House and I would therefore suggest. 
that the food problem Rhould lake precedence over all legislation Rnd should he 
discussed a9 soon as possible. I would suggest that the food problem should be 
discussed on the 4th as was originall.v arranged. 1.egislation can wait .• Let us 
get over this most important question. I would most respectJully urge that t (~ 
Leader of the House should take this point into consideration. . 

The lIOD01l1'able Sir Sultan Ahmed: There would have been no objection at 
aUbut as we are allowing two days for the discussion of the food situation, that 
is the reason why we lmve fixed the 9th Bnd 10th. Otherwise, if it is to be 
only one day, then our original proposal may stand but T am sure it is the wish 
of the House tha.t the dis&ussiol) should be for longer than one day. 

Sir Oowaajee .Jehang1r: Why not t~e 4th a.nd 5th. Why should ~e i l8.tio  
take precedence over this ver,V important qUestlO!l? 

The 'Honourable Sir Sultan ~ed  Because T have made inquiries t.nd it 
,will be difficult to disarrange the plan for the discussion of the war situation. 
The secret session has been fixed for the 5th of August. 

Sir Oowulee .JehAngtr: Then let the Srd and 4th of August be fixed for 
considering the food situation._ 
: The Honourable SAr Sultan Ahmed: " fear. 'So far as we are concerned, the 
11tDroetthRt wer.ould do has been done by us, We want to have 8 fun di ~ 
cussion of the food situation. But perhaps my Honom:able' friend wants that 

, diacusllion to take' place earlier and 1;hull beeome free and go awa.y. Pre d<>es not 
want to take patt in the legislative businells." .. -
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.~Ir Oowujeel.b&Dgtr: But that is no reason why, the House 'should be kept. 
l~. . 
Kl'. Pr8IkleJlt (The HonoUl'l!-ble Sir ,Al;>dur Rahim): I an-ect on .the desire 

of the Leader of the House that' the Assembly shall 'Sit on the 9th 'and I1Jth 
of August. ' 

As regards the Resolution recor.nmending participation by Government in a 
contemplated scheme for the relief and rehabilitatrion· of areas devastedby the 
war, the Standing Order req1llire& 15 days' notice. But under the'ciTeumstancea. 
I should be prepared to accept shorter notice if I do not find that it will interfere 
in any way with the conveDlence of the House, 

The Aesembly then adjourned for Lunch till 'Half Past Two of the Clock, 

The Assembly re-assembled 8.fter:Lunch at Half Past Two of the clo(·k. 
Mr. Deput.y President (Mr. Akhil Chandra Datta) in the Chair. , ., 

THE RECIPROCITY (AMENDMENT) BILL-contd. 
1Ir. LalchaDd. :Rav&1ral: Before the House rose for Lunch, l.wa/:l saying that 

this subject was _very important and also a very vexed one. The HGnourable 
Member for Overseas Department is more or less on his trial to show U6 'What. 
drastic measures he is gomg to take. 'I'he former Government. failed to do any-
thing. Though 1 greeted the Honourable Member"rorn a distance, yet I knew 
him as my colleague on this side of the House. I also know that the Hon.our· 
able Member will do justice to this matter. I have no doubt about that. It is. 
a question pn which, I must acknowledge that .tbe Honourable Member haa 
taken a good step in the very beginning, As eoon as he has taken charge, ~ 
has taken the matter into his bands. This wa& the most important item of hi .. 
portfolio. Having taken it, I was also glad to see that he called certain gentle-
men interested ill the matter in a eonferelU'e and now he has introduced this-
Bill. Therefore from what I know of him and from his work when he was 'on 
this side of the House, 1 am certain that he will ,not leave this 'SUbject half 
done. He will try his best. to see that what is IljIcessary must be done, no 
mat,ter if we are going to have ret~liatory measures: -Any measure whieh can 
help our no.tionll.ls should be done by the British Gipvernment. Now, I will 
leave the matter there because we Bre going to hear 80 much about this. 
tomorrow._ Not only that, the Honourable Member will have to implement this 
Bill. There are I!lRn,V more points which will be brought to his notice tomOl'l'6w. 
He will have to co ~ider aU of them. He will have to use not only statutory 
powers but also executive powers. I hope whatever he can do, he will do. 

-With regard to the unworkable ·nlllture of the fortner Bill, I do not want to 
waste much of the time of the House. After all it is a matter which was done 
in -good faith. I know it will be ungenerous and I think ·we will be ungrateful 
to Dr. Deshmukh who took the trouble of rousing the Government and forcing 
on them this Bill which the Government would not otherwise have cared to. 
In that respect I thank him very much and he also deserves the congratulations. 
of this House. So far as the unworkability of the Bill is concemed, I do not. 
agree, The Rill gave powers to the then Government to do what they could. 
If that Bill had been implemented and the rules ha.d--t)een made theretmder.· 
by this time somethin'l',would have been done. We know that the fonner 
Government were feefIng that they could not do anything in th9matter, So 
they were not taking up the matter in the man,ner in whi('h t,hey should have· 
dOi'H\.. wholeheartedly and find out some measures to meet the situation. There-
fore, 'I shouid Bay at .once'that the former Act w.as not unworkable. If the Act 
had been implemented, ~'e would have got many ways of meeting tl¥s question. 
But 88 the intention was not to work it out; therefore 'it wall that they made . 
no rules, they kept quiet untIl the Honourable Member has got into this 
Department and he has seen that the Bill should be implemented and something-
should be done. ]:t'or that, we are also thankful again to the nationals outside-
who have been (!arrying on 8 persistent· agitation from time to time and who 
have be~  rousing us. We have every sympathy for them. The officers and 
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. the authorities there in Bouth Africa have all been tt.guinst our natio!lals. J 

submit.that the former Bill could have been worked. But that is past now. 
What this Bill. wants now is._this. CJause 6 substitutes anew section for 
section 6 of Act IX of 1948. U says: 

"The Central Goverunlt,nt III&Y, by uoLification in the official gazette, make rules for 
cal'rying ou~ the purpOllell of thia Act." . 

This is again .. power -thllt is being given to the Government and the only 
consolation we will have isthllt the Honoul'Ilble Member is in a mood to see 
that the rules ~ carried out. That is the only oonsolation wa have. }<'rom 
past history we are disappointed. Even the former section gave power to the 
Government to make rules. Now the rules which are to be made are "in 
particular and without prejudice to the generality of the foregoing power, rules 
made under this section". The Rules will provide: -

"(a) fOI' the setting up of machinery to ascertain the disabilitiel in relpect of any of 
the mattal·. .~cifit'd 111 lIect.ion 3 to which j>el'lIOnl of Indian oriJil1 are IIllbject in any 
British poHe.illon." 

Now this could have been dQDe before .. _ Not that there was any statutory 
impediment in doing that. They. could have passed this ru!e. The seoond 
provision . is : 

"for the e.tablishment of It suitable agency to administer the rules and for defining itt 
functioD. and power.... .. 

This also could have been done by the (onner Government. 'fhe third provi-
sion is: -

"for apecifyinlJ the disabilit.ie. that than, when a direction "hal been made under lecWOD 3 
lbe impoaed in Bntisli India on pel'llona not being of Indian origin who are domiciled in aDY 

British po_sion and for the lmpOllition on t.hem of ~. disabilities 80 specified". 
Now, Sir, thie also could have bee'n done-departmentally. Of course a 

specifio provision is being m~de in clause 5, with regard to the c~mditio  of those 
domici~ed in the British possession who are members of the armed force. ~'or 
them power is being !lsked to be given 8nd we have no_objection to that. -There-
fore these rules, 1 submit, may be made but we dQ not agree that these are the 
only rules to be made:- There JIlay be other suggestions tomorrow and other 
rules may have to be made. We want to strengthen the hands of the Honour-
able Member so that this subject may be properly dealt with.. 

Then, Sir, I will only refer to ~ at Sir :Frederick James- said with regard to 
other measures that should be adopted. I agree with him that if this matter 
can be settled in a· eompromislDg and conciliatory spirit tbat would be best for 
both countries. But we know the facts and the f,!!cts are that they are immove-
able on this point. The authorities there do not care for anything and every 
day they are. passing their Acts to the prejudiee of our countrymen. We have 
on our part tried t,he method of conciliation and when we fail in that we are 
forced to adopt this retaliatory measure, and the Honourable Member also sees 
ng other alternative but to pass this Bill. In the end I wish to point oub that 
thfl measure should not be such as to be unworkable but should be thorough 
and complete. 

Sir cOwllj" .TehaDgir (Bombay City: - Non-Muhammadan Urban): Sir, 
I rise to siJp,Port this' Bill but in doing f;O I should like to sound a note of 
warning of the actual position in which India ~a d . This is not a new ques-
tion. It haB- agitated public opinion in this country for the last 80 or 85 years. 
We have had debates in this House on the q\lestion of the treatment of Indians 
in South Africll on more than one- occasion, Now things have unfortunately 
come to a crisis in war"time. I was hoping that if the South African Govern-
ment felt that it was necessary to take further steps against the Indians in 
South Africa t ~y would have had the patriotism and common sense to wait 
till after the war. But they have. thought otherwise apd I consider their action 
against Indians during war as- unpatriotic to the commonwealth 01 I1atiQll8 
of which they are members and, according to General Smuts, proud to be' 
members. But we must not forget the vel'!. difficult position in which India 
it placed and I should like to emphasise the ineffectiveness of this Bill. To 
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meit appears merely a. gesture of re e ~e t. We will pass it but what. is the 
offect 9£ it going to be'l We ca.n have gestures of resentment in other ways;. 
there have been public meetings throu'ghout India aud what' is much more 
important is tllat throughout the period of agitation during the last 35 years 
we have had the support of the Government of India from the time of Lord 
Uurdinge. This is one of t o ~ questiolls on which India is practically agreed; 
all sectious of pJIblic thought are .agreed. and Governme.nt are agreed. What 
other. steps can we forge to bring South Africans to their senses? ' This Bill 
provides for rules to be made by Government the result. of which would be 
the saUle treatment to South Africans in India that they mete out to Indians in 
South Africa. That is the long· and short of this' Bill. I alh told there are one 
hun4red South kfricans in India as aguinst hundreds gf thousands of Indians 
in South Africa. Suppose we did impose the strictest restrictions on these 
hundred South Africans, is it going to have the. slig}:ltest effect on South 
Africa? Those one hundred South Africans wi}! leave India; they are con-
rwcted, I am told" with one business firm in Calcutta and they will just, wind 
lip and go away. Some may remain under the plea that they are Englishmen 
but all admittedly South Africans will leave the country. W~lat is the effect 
(If that going to be? . 

,111'. It. O. 1Ieol1 (Dacc~ Divll\ion: Non-Muhammadan \lr~)  Sir, may 
] interrupt the Honourable Member jnst for a minute? It seems to me that 
his remarks are based on the 't.'1lum}Jtion that this Bill is going to be used 
against South Afri~a . I wonder if he has. got any assurance from Govern-
Illfmt or from the Honourable Member in charge to that effect, because that 
would very much simplify matters and enable us to understand the position. -

Sir Oowaljee .Jebangir: I am not douhting ~ e honesty of G;overtiment, 
specially when we have Dr. Khare with his previaus history behind him 8S 
the Member in charge. I take it that Government will' make full use of this 
Bill !ihd will do all that they can to see that India does exert her very best 
efforts to bring South Africa to her eenses. And the past history of Govern-
ment's' actions show th&\t we need not doubt that ·position. 

1Iawablrada Muhammad Li4quat All Khan (Robilkulld and Kumaon Diti-
sions: Muhummadan Rural): We should doubt it_ 

S!, Oowaaj_ Jebangir: Wh.v snould we douht. it? Here is Dr. Khare 
who has brought forward this Bill and who is gomg to make these rules, and 
there is my .Honoura!le friend the Nawftbsmda and others to() see that theRe 
rules are as effective as thcy possibly can be. " 

1Iawablada Muhammad Liaquat AU Khan: If we were in Ii position to see 
that there would be rio necessity for rllleB. 

Sir OOWISJe. Jeballgir: I wish that was true and that we had real Swaraj, 
aild my friend the a abia~a was on the Tre-asnry Benches to take such action 
as would bring Sooi,h Africa to its knoes. But I -doubt whether we will be in 
that ,Position because India is in a difficult situation. Indi!} has thousands of 
her people in South Africd Im_t there are only 1\ hundre.d South Africans here. 
A.nd India's relation", with S01jth Africa are of such n character that ifanv 
rlJprisals arc thought of, the· damage will he much grent.er to India than t,~ 
South Africa. I am of opiilion that the only method of hringing South Africa 
til her· senses is trade retaliation. l'rdllting the hundrod South AfriCAn!! in 
some way or another iF! not going to he of mneh USEl, but the only methon which 
will make them wake· up and think is trA.de' retaliation. And there· onc has-
got to consider who 1.F! going to be damflged more, Tnclill or South Afrie,n? 
And that is t,he only, effective manner in which Routh Afriflfl or II.llv othl't 
r'ountry in this materialistic ago CRn be brought to ib;: sensps. ' 

lIaulaila Zafar AU Khan (East Central "Punjah: Muhammndan): Is not 
t.l ~ Honourable· Memher Romewhnt. to()o optimistic? ,In(lia is apart o"t the 
British Empire and South Africll iR part of the'BritiRhCommonwc.a.lth. There 
is difference ,between Empire nnd Commonweal .. h, and In,din cannot retali8~e. 

Sir OOWa8!ee JebangIr: Human nstUl'e doeR not, ebangc, do what JOIl hke. 
n is your strong arm that is going to be cffec~i"c. No amount of words on 
public platfor~ , no IImount of worns in this Assembly' is going to be of any 

o 
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Ilse. It is your strong arm, and the only mannel' ill which you caD show your 
strong arm is, as far 6S I.Cllll see by trade retaliatiou. 1 am of course expressing 
my own opimon. ' 

Dr. P. :N. Buerj_: You are in ft:I.vour of viohmlle. 
Sir Oowujee Jehqir: Yes, always. I 11m not in fllvour of non-violence. 

I do not believe in it beclluse ~t is 3,gllinst human nuture, and I do not helieve 
in nQJl-violence because Providence made violence. Providence gav.e my 
friend, Dr. Ba er ~,' two hands to use; God gave m'y friend, Dr. Banerjea, 
a tongue t? speak,. and ,lIe ~e i~ two legs not only to walk but to kick,. and 
what Pro'\tldence did no man IS golllg to undo. When my Honourable friend, 
Dr. Banerjea, was a baby and something was dOll.e which he sid not like, what 
did he do? I bet he used his 'hands first aud his teeth ",:1Ien they bt:lgan to 
gr.ow. That is what Providence did and no mall on earth is going to undo it. 
It is no use talking to me about nOll-violence.. I d~ti i\ely say that if I could 
USE: violence against South Africa I would do it, provided:.it .<will not go against 
(jur countrymen there. -

lIr. Deputy Prllident (Mr. Akhil Chandra Datta): No. more discussion 
a1:.ou1l non-violence please. 

SIr oowaalie oTehaDgir: Sir, I was illtemiptE'd by a membel' of your. own 
Party. If you will kindiy stop him from interrupting me ..... . 

Mr. Deputy Prestdeat (Mr. Akhil Chandra Datta): You have already. 
119id enough about non-violence. . 

Sir Oow&8jee oTehangtr: SiD, I um nuite prepR'red to go in for violence if 
it is going to f,e effective, but I am not going to do so if it is going to do hRrm 
t() my own countrymen. In regard to trarle reiatioDs, we have hundreds of 
thousands 'of our countrymen there and, unfortunately, we ennnot go in for 
lIuch mellsures 3S we would like' to without doing them harm. Therefore, we 
lIrl'e in a. .. iery difficult position. I suy to the Honourahle Members, with R 

fulI" sense of responsibility, that when this Bill is passed, it will merely be Ii 

gf'sture of resentment; they shoul(1 not expect too much from it and from t:'1e 
rules that may be framed under it, because it iii! the intrinsic position of India 
'Vis-a-vis South Africa that is difficult. But the time may come, and I hope 
und . pray that it will be not far 'distant, when 1ndia will. be strong enough, 
powerful enough to make its I words more effective than they ar~ today, wC'.rds 
behind which there is a real sanction. words which will c1rry with it the weight ... 
t.bat they deserve kl carry coming from a country ,vith a popula.tion of four 
hundred millions. That position has .not been attained t,~da v Iilld, God willing,. 
it, may be attained if ollr countrymen c oo ~ that it shall be attained, but 
not as they are going on today .becllul'le in that way t. O ~ days will never 
c~me. But if our countrymeIJ. cllOose that they .!!hall come by unity, by 
genuine strength-then we will have our say w.ith South Africa. on equal tenns, 
:I.lld not till that day. And, therefore, I warn the HOlll'le not to attach too 
much importance to gesturp!; of reRentment like these. . 

The lIOI1OUIrUle Dr~ :N. B. Khare: Rir, I 'must say thnt I am. feding It 

rteot of gratitude for the kind references made to me before this Honse from 
all sides. So much so that my Honourable friend, the Member from Sind, 
91so paid me in his afternoon 'speech great credit for my action in introducing 
this Bill. In the morning, bl!fore lunch, he definitely Raid that he did not want 
to congratulate me but when he cOI!les after lunch he forgets what he sRid in the 
morning. 1 think, the lunch did the trick. 

111'. Lalchand :Navalral.: Was it betterscnse, or 110 sense. 
"J."he Honourable Dr. :N. B. lth&re: Absem·e. But, Sir, although I thallI} 

the Members from the bottom of my heart, I neither deserve. any credit nor 
do I cTaim it. The whole credit for acceptance of the principle.ofJ"eciprocity 
by this House goes to the Honourable Member from Nagpur,' Mr.iGovind V. 

, Deshmukh and 1 give, it to him. At the SRme time, the credit/ for bringing 
this Bill before the HOlll'le .so quickly goes toO the Governplent. . . 

Sir, Government i l~blamed always when thingsllre done slowly; it i~ 
said that it illl a sloW' bureaucratic machinery. And, Sir, a~ was seen in 
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thE morning, when things are done very quickly-for we gave' just three days 

. notice for ,bringing forward this Bill-we are also' taken to task for not giving 
~l.1fficie t t,ime, so milch so that obstructions were raised for its paasage from 
tiOmequarters . 

. Genora..Uy, on this Bill no adverse comm,ents have 'so far been made, and 
there is no time to make them now, I believe, and that shows that the Bill is 
gllod. A Member, I do not see liim in hill seat now, when he rose up. to speak 
in his formidable munner, in his grave manner, and words began to fall from 
his lips' ill a slow measured tone and in u deliberak munner and he began to 
milke grave churges agaiust the Government. my heart began to freeze within 
Illy self.' I thought before long I would be converted into ice-creaIn! But, 
Sir, ultium.tely.I found thll t ill !pita of all his .forr i~llble manner t e~e ~a . no ' 
8uhstunce 11l hts charge. He Ie.t down from Ius hps some words as obJection-
lIble', 'dubious' and 'that Government should make clean breast of it'. But 
there is nothing of which the Government have to make clean breast of; they 
have been quite straightforward und frank. As far as I know, the assent of 
the Viceroy was received sometime in the 1st week of Apfil. It is July now 
snd it 1S the first Session nfterthat and if Government brings forward a 
measure to correct the inaccurncies jn the Act as quickly as that, I think the 
~ioverm e t ought not to be blamed for it, but should be given credit for it. 

Sir, much 'Vas said about the flttitude of the' Government towards. the 
original measure of which thiR Bill is an amendme,nt. Some said. that the 
Select Commit.tee was'to hlarpe and some said that the House was to blame. 
T think that in this matter nobody i!! to blame at aIJ. If any reflection is to 
be made against anybody it is against human frailty. We are all human 
loth in the Government 8S well as in the Assembly. 

Sir, doubts Have been rmsed on the floor of the House a~out the efficacy 
. of theBi1!. I grant that. There is no doubt· that if the Bill is 

3 p.M. passed it will make" no impression. It is patent to anybody. 
"Emphasis has Iliso heen laid. on the faet that retaliation should net be mllde 
a wep.pon for a permanent solution of this ,,_exed problem. I grant that. 
After all, ,it is prope!' to say that questions arise between man and man and 
country and country which by representation and conciliation could be· liuttled. 
Hut if all these things fail, then what 'Yould my Honourable friend suggest 
in place of retaliation? May I ask him whether ub~i io  is ilways. the 
way alld y.rhat sho\lld be done after negotintion and repre e tati~  have failed'! 
I hope that things might change and that the tempest which has arisen might 
~ettle down. I do not, know. The future alone can say. 
• SC?me misgivings have been expressed by" certain Honoul'Sble- Members 

ahout the honesty of Government. My Honourable friend, Mr. De£lhmukh. ~ 
said that when the Government allowed this Bill to be passed in the last 
Session it was di o e~t. 

1Ir. Qovind V. Deshmukh: I. said It.' w-Ilseither stupid (Il dishonest. I did 
not say it was stupid. " 

fte Honourable Dr: N. B. Khare:That is the Honourable . member's 
opinion. But ~erDme t a~ not be'Cn dishonest. I Aay when the ,-tovern-
ment took the first opportunity they could take to remedy 'the defect, I think 
it is not dishonesty at all, but it is rectitude, or pt:'omptitude if I ma.y· say 10. 

Amendments have been moved to compell the Government to do certain 
things specifically a~d within a certain time. There should be 110 nec>f.'saity 
for it. I ron sure we will frame the rules as s'Oon as possible. Nobody should 
have misgivings about it., 

I think I should not speak much more on this' point and I commend the 
Illotion for the $cceptance of the House. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That Uae Bill to amend the Reciprocit1 Act,' 1943, be tak811 into collliderat.iou: .. 
The motion was adopted. ' 

02 



1'HE CODE 0.1.<' CIUMINAL PROCEDURE (AMENDMENT) BILL. 
The Honourable Sir .Asoka ltume.r Boy (Law Member); Sir, I J.IOve: 
"That the. Bill furt.her to .amend the Code of Cdmiual Procedure, 1898, be taken into 

"oD~ider&tio ." .  ' 

The case for thlo\ Bill ill fully explainoo in the Statement of Objects jU1d 
Reasons. Honourable Members are aware that British Indian Courts have 
frequent occasion to issue commissions for the. examination of witnesses n·sid-
ing in I.ndian States. Such commissions are issued to tha Politieal Agent 
for the State concerned. As the law stand!! at present the Political Agent is 
required to eJfsoute Jihe commission hilllself or to have it executed by an 
officer subordinate to him. The Political Agent and his oflicars have no power 
to compel the attendance of any witness 'and the co-operation of the Darbars 
is not lI.!ways forthcoming. , Even 'when the witness is ready to .1.11pear, :much 
inconvenience is caused when the witness happens to reside at a distunce from 
the headquarters of the Political Officer. '.:.' 
In these circumstances Political Officers. on occasions aend c"nunission8 to 

II. State Court for execution. This practice has no legal <l.uthority r.nd evidence 
taken on coromissioh by a State Court is not legally admissible in the British 
India Courts. Honourable Members realise that such :l state of affairs is 
undesirable and should not continue. 'fh(; present Bill proposes to empower 
. the Political Agent to forward II. commission issued to him by a British Indian 
Court for execution by a State Court recognised by the Crown Representative 
for this purpose. The Bill does not render the Political Agent incompetent 
to execute the commission himself or through a. subordinate of his own. " It 
,merely re.llders legally available the alternatIve of sending the commission for 
execution by a StatE Court recognised for the purpose. lionourable Members 
will have observed in the Statement of Objects and Reasons that a similar 
Bill which was introduced in apd pa;;sed by the Council of State in 1921-
evoked some opposition in the Assembly and was allowed to lapse. I ought 
to tell Honourable Members some of the factiO regarding thl:l previous Bill. 
That Bill was introduced on the 19th September, HI21 , in ~ ~ Council of 

State and was passed by the Council' of State. The matter came before the 
Legislative Assembly on a motion for consideration., of the Bil! us passed by 
t ~_ Council of Stat,(J. On that occasion there was opposition by Bir Hari 
Singh Gour and he took two points. He raised the question as to the 'p~e
dure which .would bb followed by a State Court in executing the commission, 
and he further raised the question as to how a witness giving false evidence 
on a commission executed by the I::ltate Court could be dealt with. As to 
the first point, it is quite clear that the matter would be' regulated by the 
law of-the State and I have no doubt that in a11 States whose Courts 'are 
found to merit recognition by the Crown Representative for the purpo ~ iQ 
view the same procedure would be followed as obtains in British India. On the 
second point, the fals6 witness would be punishable by the State Court in 
accordance with the law of the State. I cannot feel that any legitimate 
objection to the Bill can be based on, either of' these points. I should 
emphasise that this is mor-ely an enabling provision. A CommiElsion for the 
examination of witnesses is a matter in the discretion of the Courts. Exami. 
nation of witne!l8es on commission is an exceptional proe~ure necessitated 
by the desire on ' .. he part of the Legislature to promote the ends of justice. 
When you have commissions for the examination of witneElses residing .within 
the jurisdiction of a State, you neces8urily must be to some extent in the hands 
of the State Courts. Honourable Members are aware that commiilf!ions out of 
jurisdiction are as much known .to English law as to the Indian, r I.d I do llot 
think that the evid('lJce of a witness recorded out of jurisdiction is inadmis-
lIible merely becaustl the foreign court has a procedure of its own or because 
the court i~ ui  such a commission cannot t{)uch the witness so (·xami'led if 
he is found at the trial to have perjured or prevaricated. Honourable Members 
are all aware that the examination of a witness on commission (;an Uf.ver be 
8S 1'Iatisfactory as examination in court. But all countries reC!ognise the 
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desira.bility of having commissions for examination of witnesses outside their. 
jurisdiction. All countries recognise the difficulty caused by a material witness 
being in sucn a place that his attendance cannot be compeJIed by &, court. It 
is then that a commission for t"he examination of the witness btlcomes neces-
sary. Honourable Members who have'read the Bill and the Statement of 
Objects and Reasons will realise that this Bill is really intcnded tQ facilitate 
the examination of witnesses on commission-witnesses who reside in Indian 
States and who cannot be compelled..to come to the British Indian courts for,' 
t.he purpose of giving evidence. With these words I move. I ought to 
mention that, I have received to-da.y notice of an amendment for reference of 
this Bill to a Select Committee. 1 may lIay that I ~m prepared to accept 
the amendment if tht, House so desires, so that all questions which, night be 
raised by Honourablto Members could be t or~u ly exanlill4.ld and thrashed 
out in the Select Committee.N.otice of the amendment was ro.::eived by me 
to-day but I am making no point of it. I am prepared iQ accept it if it ilt 
allowed to be moved. That is all I a~e to say. 

1Ir. Deputy President. (Mr. Akhil Chandra Datta): M,otion moved: 
"That. t.he Bill furthei· to amenu the Code of Criminal Procedure, 1898, be taken into-

conllideration. " 
As no objection is taken'; 1 allow the amendment to ue ~oved. 
r~ E. A. Sathar B. :l88&k Sait (West' Coast and Nilgiris; Muhalu-

lIladan); Since no objection has. beEm taken, you will permit 1.1e to move my 
amendment eveu though the notice is not within time. I move: 

"That t.he Bill be referred to a Select Committee co 8~ti  of the Honourable t.he Law 
Member, Bir George Spence, SlW'uar Sant Singh, Mr. LalChand NaY&Irai, Rao Bahadur N. 
Siva ~ , Mr. P. J. Griffit.h., Syed Ghulam Bhik Nairang, Mr. Muhammad Azhar .Ali and 
the Mover, and, that t.he number ot members whose preaence shall be neceuary to cOlUltitute 
& JllReting of the committee shall be five." 

Since this amendment has been accepted by the Government I ~ed ot 
dwell at length on the necessity or the need for moving this arnendmeut.'l'he 
Statement of Objacts and Heasous states that a similar Bijl was introduced 
in this' House in 19'.n and that the House was not ,in a mood to p.ass it as 
it was introduced. The Bill then lapsed. Surely, when the Government were 
introducing 0. Bill in this House which formerly' :lIld been DE>gatived 
by .. this House 01' this House had not, accepted, they I:hould have 
given us time to consider the Bill very carefully, but I am sorry that Gov-
ernment made this motion for consideration straight a.way. However, they 
have seen wisdom and are agreeing to Select Committee. Therefore I r love. 

Kr. Deputy President (Mr. Akhil Chandra. Datta): The question is: 
"That' the Bill be referred to a Select Committee consisting of t.he Honourable t.he Law 

~ember,. Sir George ~ ce, Sardar Sant Singh! Mr .. Lalcband Navalrai, Rao Bahadnr -N. 
Siva Raj, Mr. P. J. Grlfliths, Syed Ghulam Bhik Nauang, Mr. Muhammad Azhar .Ali .and 
the Mover, and that the number of members whose preaence shan be nece8sary to constitute 
a lIlA!eting of the commit.tee .hall be five." • 

Tile motion was adopted. 

THE AGRICULTURAL PRODUCE (GRADING AND MARKING) 
AMENDM;EN'l' BILL. • 

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands) 
Sir, I move: ' 

"That th." B?U furthe.r to 'IIle~d the A~icuitural Produce (Grading and MaNing) Act,' 
,1937 be taken Into conSIderation. ' , 

In commending this shor:t Bill to· the House I have little to add to what lllll~ 
heen said in the Statement of Objects and Reasons. The principal object of 
t,he Bill is to ensure that Government have power to "make recoveries in. suituble 
C8ses, from the 'trade concerned. of ,the. cost of "quality control", that iff to sa.v, 
cost of sample-taking and testing. Control of this kind is ver.Y necesRnry in the 
interests of the public and in tbe interests of the dealers under ,t.he "AgmarT.," 
ilystem. At present expenditure on quality contr8'l. is borne entirely by the 
Central Governmen.t and there is no power to l'ecover cost of quality contl'Ol 
from 'the trade concerned even where the trade is willing to bear the cost. 'fhe 
expanliiOn of the Agmark sy9tem, that is to saY, the system of grading" and 
marking agricultural produce, which we ,think is in .he interests of the producer 
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Qnd 'of the trader and of the public and which we think will a.lso be, particularly 
useful for any expansion of the 'export trade of India after the war, can in the 
long rOll only take plnce if quality control is toO an increasing extent self-support-
irlg. rfhe Gov,t-rnment are prepared to lfear the cost of quality cOntrol for so long 
as. the graded commodity is establishing itself in t,he market'but once the graded 
commodity has established itself in the lIwrket HIl a graded commodity and is 
.valued by the public, because they know"that Uwy Hrc getting a comlllodit,y of 
guaranteed purity and guaranteed !1tapdtu'd, we feel that the furt,her develop-
ment of grading with respect to Ihatcommodity lmd .tho maintenance of grading 
with re pe\~t to thnt commodity should be borll~ by the C'OIutnodity itself, tietting 
free Government Uloney for the application of mnrking and grading to :>thf'r 
commodities. 

The House will " I hope, appreciate ,that this is simply enabling legislation 
that I am moVing at the ntOlnent, and, in asking the Legislature to amend the 
Ac.t to give Government. power to recoyer i.he§e chargeFl, I wish to repeat 00 the 
floor of the House the principles by which (}overorrwnt intend to be guided in 
il~ll)o io  the'levy on any particular commodity :tt present subjec.t, or later to 
be made 8ubject,to the Agmark system. I repeat that we recognise. that the 
graded product lIlust be given tillie to establish itself in the market. We, there-
fore, propO!le, as t.he ,Statement ·of Objects and Reasons says, to recover the 
cost of quality control only in Hie CRfle of commodities the' grading of which has 
so established itself that there is 11 steady demand for the graded products; and 
in such a CHse ,ve propose toO fix tl1e rlltell of recovery ineonsultation with the 
trade concerned and to fix rates sufficieat only to"CoYer the expenditure incurred 
by Government on quality control. In other words, we .do not intend toO :fix rates 
to make' a profit for Government. We h:we commltcd 'Pllovincial Governrr,tents 
:lnd the principle of the proposal has becn almost nntmimousl,Y accepted by them, 

The House will ffee that the amendment Ith;o eoyers rccoyeries for publicity 
carried out for any particular Ai/mark comltlOdity. Publicity of this kind is no" 
normally the function of GovenllneJlt Itnd we would not propose to underta.ke 
it unless ~ e particular trade interested in 1.he commodity ~  qullstion, perhaps 
having no organised publici,ty of it" own, agreed generHlly to central publicit.y 
on behalf of a. particulnr Agmark comrnodity or group of ('ommoditie&. V,Te do 
not want to butt in where people have their own publicity organisation but we 
thought it might be useful ,to tllke power to ;ii:'fSist in puhlicity for individual 
commodities if the trade concerned cOJlf\iders it to be helpful. 

In conclusion, I would reminn the House that of the various classes of COIll-
modities, covered by the schedule to the parent Act only some are lit present 
~ub ect to the Ag1nal'k system, the system of grading a.nd marking. rfhe tranes 
concemed, the J'I'oducers and dealers, will of cour ~ be consl11ted before, the 
Act is applied 'to any of the remaining comrnodLties in the Schedule. 'J'itIat is 
the existing .pract,ice and there is no intention of departing from it. Even whim 
a aommodity is brought within the system of grading fmd marking, ,~ e employ-' 
ment of the Agnuu'k system iff entirely voluntary for the producers or the traders 
in that part,icular commodity. No aile is compelled to grade 01' mnrk his product 
merely because we make the Act applicl1~le to that particular prodtlCt. Finally, 

'the recovery which we now Fleek power t,o m n.lte will be made only' from those 
producers or 'dealers who voluntarily cornt'l. int.o the Agmark sys.tem in respeot 
of the commodity in question. There is no queOition of a cornpulf;;ory levy on 
the trad.e us a whole or a~compul ory levy on all eOlllrnodities that are grad,ed 
under' the Act. We shall treat each commodity separately as occasion arisf.j!J 
and I ~ould add tha.t the-safeguard tbat exists for the dealer!! in any par{,icula.r 
tra.de IS t a~ we can only bope to recover the eostR of quality control if the 

(.art~cle that IS graded can b'lt),r t,he ~ tr8 burden. Sir, I move. 
, Mr. Deputy President (Mr. Akh,J Chandra Datta):. Motion moved: 

"That the Bill further to amend the Agricultural Produce (Grading and Marking) Act, 
1937, be taken into consideration ..... , . 
, 1Ir ••. L. O. GwUt (Bombay: European): Tshall be grateful if the Honour-

pbl~ Member will i~e me some information, or a'little more information, aboll;t 
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the amount of mo ~y which is Roiug to be spent in TJllblicity. He has made it 
lIIear that the Bill is to enabJe Government to recompen9& themselves for mo tl~ 
,spent on publicity in respect of a particular uf,rricultul'al product a ~ I wonla· 
like to ask him whetl1er that means ,t.hat if eggs, for instance, are go41g to be 
"Agmarked "; it is t,hl)se people who voluntnrily offer their eggs for marking 
and grading that will pny for the publicity in respect of their OWIr particulnr 
product.· I takE: i.t that there is no intention of treating it ss n general overhc:ad 
Ilmo ~ un the· agricultural producers who i1re contributors to the scheme. , 

The other point is also in respect of publicity. Govenlment, I believe, p ~d  
money on ladvertif:ling the name. " .. ~rJc" itself, nat neeeAsarily on any parti-
cular product. J would like to hear from the Honourable Member . how the 
money is to he recovered on an advertiAing scheme of that nature. 

Il'he third point iR in respect of In&pec.t.ors. The Bill, or rather the Ac.t, 
provides for InRpectors and I shall be grateful if the Honourable Member will 
I,ell me how these InFlpectors nre nppointed and how in practice they have carried 
out their duties. 

Mr. Kubammid Azhar .Ali (Lucknow and Fyzabad Divisions: Muha.mrnBd311 
RU'l'al)·: In ,the Statement of Object.s and Rensonl'l, it is· stated that the expen-
diture falls under two· hends, namely, expenditure in connection. with the pre-
paration of labels and expenditure on the supervision of grading... Further on 
J find that another expenditure is mentioned, that is the testing of samples. 
This is aIr«> the third· obje'Ct under this head. IR it meant to he a Rort of a 
et:ss or a new tax on the consumerA aR T know that every tax or cess ·that has been 
levied by the Government falls ultirnatelyon the consumers. The traders do 
not. care for. Eluch taxes at all. They know that u\t.imately they can miRe the 
prices a.nd there will be no difficulty foJ! them. Resides, is the Imperial Council 
of Agriculturat Research not competent .to ~e ll with this queRtion and to take 
IIp the cxpenditure? The Government of India 'and the pumic Elre to a certnin 
extent a sort of subscribers. So, why this new· ce!'lS or tax il'l being proposed 
mider ,this Act? I a.m afraid it is a sort of bilek-door income which the Govern-
ment ~ ,Ilt8 to have again from the cODlmmers. There is nothing more that T· 
have to say now, but when we come to clfl.l!l!lcS I may have something to 8o.y. T 
'repeat, thntthis cess or tax should not be in the form as is mentioned in the 
Rtatement of Ohjects Rnd RenFlollR flO t,hnt the pun1iC1 may be Ra.ddled hy it: 

Dr. P. N. Banerjea (Calcutta Ruburbs:· Non-Muhammndnn Urban): Sir, 
ma~' 1 (tsk two questions? In the iil'st, plaee, agricultUl'e is (l. provincial subject 
and I wiRh to know whether the Provincial Government.s will be RI!80ciated ·with 
t.he work of administeriT\g this Act. -Recond!y, this Act will affect agriculturists, 
traders and consumers. Will the representatives of ngriculturi!o1ts, traders and 
c.onfmmers be associated· with the wor.k of administering this A~.t  These· ar(! 
two qnestions on which I wish to have information. 
Mr. 1. D. Tyson: Rir, T om grat.eflll to Honournhle Mf'.mhel'R who have 

• int.ervened in the debat.e to Af"k questions desigMd to elp.ar up the ppsition. I 
will do my best. to Q'!lswer tlwm. T understnnd Mr. Gwilt'FI qnestion to he 
whether the money which will be collected under this IIme ~ed Act for publicity 
will be devot.ed to p\lblicit ~' for .4gm(frk products as II whole or will be confined 
to publicity for specific commooitiell. 'rhe nnswer is that publicity for Agmark, 
Rllch All o.ne Rees in p<:,sters or whieh anI' did see ,. hefore t.he· pRper shortRge 
rli r.o\lrB e~ them, is done hy ,the Mllrketing Department. It is not proposed 
. t{) make any recovery from the t·rade on ~ at account. What we had in mind-

~ it. is a matter t,hnt maynevel' nrist5-was that if 'lome particular trade, not 
very well jorgllnised, wnnted to eome undel' the Agmark Act. and said that they· 
wanted some publicity fat', their commodity, then the Central Government would 
be prepared to help tlWlII o'n a "no eost" hasis, to ~') er mel1t. They would 
. get the benefit of IIII the pll licit~r that. the GovernmeJ)t does for Agmark pro· 
ducts as a whole, but if it ellme to a question of doing special publieity for one 
commodity-let us say eggs as eggs hlJve been quoted-if it came to a question 
of doing Rpedal publicity for Agmark eggs, thon the tro.de concerned would 
finance that publicity and over me ~ would not themselves launch publicity 
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,for that llUrpose but would have to work with the people who deal in that com-
modity and draw up a scheme of publicity with them and agree with them as 
to the oost of such Ii soheme. And I muy take this oppprtunity of saying that 
'ill administering the Agmtlrl, Act Government are very dependent upon the 
co-operation of the tJ.'ade ill euch commodity. .Without that co-operation and 
it~out our arranging the grading and standardization and the rules, to fit the 
views of the trade, we could not possibly expect anyone ~ participate in ex.-
ploiting the AgmaTk system. We cannot get on without the (lo-opel"'kn of the 
trade in each COOnluodity' that comes up under the system. So t ~ answer, I 
think, to Mr. Gwilt 011 that point is that we do not at present reoover the oos\ 
of publicity for AgmaTk as It who1e from any trade at all and we do not propose 
to do so. Only -if those oonnected with some individual commodity appr ac~ 
Government, then we will arrange u scheme with them and recover the 008t. 

~ " 
As regards' the inspecting staff for carrying Ollt quality'~o trol. arrangements 

rldler natUl'ally with the different commodities. We want different kinds of 
staff for dM;ling .with Ghee, perhs.ps, thalf we want to deal with fruits. Then, 
again, it is flotonly-a matter of the inspecting st,aff but very often you require 
laboratory staff as well. I can say straight /lway that us regards laboratory staff 
we naturally have duly qualified chemists and duly qualified assistants. The 
qualifications 01 Inspectors differ. I have only got details about one set "I 
Inspectors. Those who inspect sann: hemp. There are seven of them and 
the basic qualification is n degree plu.s experience and knowledge of fibres and 
they work under a Chief Inspector. I may sllY generally, with regard to ~ e 
quality eont.roi of Agmark, t.hat. we have had 110 complaints ahout the quality 
of t.he Inspeetors. We have had some complaints that there are not enough 
of them Rndthut is one of the reasons whv we should like to() have mOre mo~y,
to have more Ins,iectors to Rssist in thi; control. . 

Then, l\Ir: Azhal' Ali seeIru'd n little doubtful about the kinds of expenditure 
that there are. There is 'already some very 8mall expenditure recovered from 
the C'..ommodities that come under the scheme, such as the cost of the labels 
that ure pasted on the graded product to show that it is an Agmark product and' 
whirl its grade is and the cost of the stencils and apparatus required for making 

... these labels. That is already provided for in section 8(f) of the Rules and is 
recovered. Over and above that we have to incur expense on staff and equip-
ment, to. take samples and. teRt them: and if we are approached by the trade in 
any pnrticular commodity, then  they must beRr 'the cost of doing publioity for 
the Agmar1.· products of that commodity. I om afraid it is not practicable to 
expect the I. C. A. R ·to bear thi" eXPE?nditure.The fllndsof the I. C. A. R. 
nrc intended for financing l'eHelll'ch. This has gone beyond the stage of research. 
r may say also that this is not 811 attempt to get whot Mr. Azhar Ali called •. B 
back-door income" for over me t~. I have -already said t·hat Government. 
do not i~  to make money out of qualit.y control.' -They only "ish to see fl 
source of supply for expanding ;t in future witltout calling on Central RevenueR. 
Otherwise, we fesr that the de il'~d expnl1Rion of toe Aqmar1.· system will be 
hampered. 

Finally, Sir, Dr. Bllnerjea asked me whefher ProvineiRI Governments would 
be concerned in the Rdministration of this Act. It is a Central Act but we 
shall certainly hope to have, all we have at present, the assistance of-' Provincial 
Marketing officers in helping with quality control. Dr. BnneTjea asked me one 
other-quest.ion, namely whether repreFlentatives of the producers and the traders 
will be associated in the administi'fltion of the Act. Well I think I have 
answered thnt already. They must certainly be BRsociRted .. People who _pro, 
d\lce a commodit~' nre RRRociflted from' the very beginning of the adminiRtration 
of the AgmnT1.- Act in resped of any commodity because, to put it briefly; we 
cannot move a step without their ns.sistance. We do not ma,ke the Act applicable 
to nny of -the scheduled commodities until we have got a pretty fair 8. teeme ~ 
8JlU)ng the dealers in the trade concerned that it i,' a ,desirable and practicable 
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thing. When we' ar~ going to. extend the Act to a new commodity, we first 
of all liUY, .. Will you .!lome UlO{lg Ilnd meet us uud advise us as to the grudes 
of the commodity that we·should liet up Hlll1 the lit.andards we li\hould demand. 
for the v/u'iotls grades?" AmI-really, from first to lnst, we have. to carry the 
t,r;lde· with us, 

Dr. po'~.' BanerJea: What about. the cOllSUmertl? _ 
Mr. I. D. TySon: Well, 1 db not kuow how we eun w;YOciale the consumers 

with it.W e puplish rilles for objection UlJd I slI{Jpose the COlllSumers can put 
iu their objectiou!; a!Jd thtlywill certuiuly be <:ollsidered. The consumers. of 
t:ourse, stu lid to gaiu by Ow 'llVplicutiolJ of gru<iillg, for t e~ they wiU. h&ve an 
article the purit.y of which iF; guarunteed, ' .. 
Kr. MubammadAzbar Ali: Now, Hir, the 1. C. A. R, has got u bi8 staff 

for grudillg Imel mUl'king of different IlllrnnlOdities, it has also u very big office 
in the l'roviocllB too. Will it not be convenient to tru.hsfer this work to them 
so that no more expenses illuy fall aud the cost may o~t be realised from the 
_public? _ 
Mr. I. D. Tyson: No, Sir; As T ~id before, the provi ~e of I. C. A. R., 

us the nllme itl>clf dellotes, is reseureh: lind besides, we en'Visage grading a ~l 

uJlII'king as. desti!ft!d ultimately to cover ulmost the whole of the production of 
Indiu' and the .CORt of qllality control wJlell things reoc;h that stage will be far 
beyond anything whic:h eould be financed from I. C~ A. R. funds. 
111'. Deputy President· (Mr .. Akhil Chnndra Datta): The question 'is: 
"That the Bill further to amend the Agricultural Pl'Oduce (Grading and Marking) Act, 

19a7, be takpn into' consideration." . 
The motion WI\8 udQpted. 
~lu\l e  was added to the Rill. 
C!tIllSC 1 \\'U8 ndded to the Bill. 
~e Title lind the re~mble were lidded tn the Bill. 
Mr. I. D., "ryIoD: Sir, I move that the Bill be passed. 

,. 

111'. Deputy PrelideDt (Mr. Akhil Chlludra Datta): The question i8: 
"That the Bill. be passed." 
The motion WllS adopted. 

... 

'fHB INIHAK AlUHY AND INDIAN AIH ~' 1{('B (AMENDMl<JNT) BIU~, 

~. O ••• Trivedi (,Secretlny: War Depllrtment): ,Sir, 1 move: 
"That the Bill further to amend the IncliaD Army A('t,. 1911, and the Indian Air' Force 

Act, 1932, be taken into consideration." 
Sir, this is H Rimple und uJ1('.ont.roversinl mefl!lIlre, and its purpose is explained 

in the Statement C'lf Objeets llIul e o .CIQu~e~ 2 and 3; Bnd 6 and·'7 amend 
the Iudian Al'mv Act und the I nditln' Air F'ol'('e Ad 011 the lines of the amend-
ment )0 1942 of the Pnglish Army Aut Rnd the ~li  Air Force Act. Under 
section 50 of the Indiltll Army Ad lind !;eetiol1 2(; of the Iudilln Air l<'oree Act, 
'Inly Il eourt-m rti~1 hus HIP power of orderillg II penal deduction ,from the puy 
of an officer where loss" dnmage ur destruction hn;s been occasIOned by the 
commission of. All offence. CIAlIses 2 :Iud 6 extend this PO\l(:i' to the authority 
dealing summarily with fI I'harge ag;linst thnt uffi(~er of un 6ffem'('. The ~me ~-' 
ment will plnee offiel''''' l"ubje<.·j; tt) t l~ Indinll Army Ad '8nd tbe Indutn A~r 
Force Aet. on' t.he sume footi ~ Ill': Offi('t'l'S subjed to the Army Ad Ilnd the Air 
Forre AL-t, ... - .  . 
U uder set'tioll HH i)f the .r lid ill n A1'II1)' Ad lIud st,c,tion 9 J of the IndlllIl ,AIr 

. l?or<,e Ad, II. )It'l'SOTl e1Hu'/::'t'd only with uttemptl'd dellert,ion CIIII be found gUilty-
of dt'sertion. We do not COIlRidf'I' that this il'l fllir, ~ following the Ilmelldm.ent, 
of the English Acts, elalll'lt's 3 and 7 proyille that fl' mim ..j:,hurged wit.h att(~mpted 
rfrJ,;ertion Cllllllot be fOlllld guilty of the substi.llltive offence of desertion.' 
SI'ot.jon 103 'of the TnilillTl' Arrrtv Act Illlrl section lOR of t.ht' Indian Air Force 

Act Already 'proyidE> fo)' the ~ rb titutio  b,r the cOIhmllt,ing nuthority in ~OI~rt
mnrtia1 cases of 8 vHlirl for an invlllid sentence. It il; aesirab1e t,hat.1l slml,l;r 
pl'ovision should exist as regards findings. Clausea. ~ Rnd 8 therefore proVl e 
f~r the substitution of t\ valic.l for IOn invalid finding:. 
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Sections 114 and 115 of the Indian Army Act make ceRain provisions 'for the 

disposal of property of deceased person#!. Section 116 a.t present ~ te dl onl,. 
tho provisions of section 114 to the case of luhatics and persons missing on 
Bctivfi service. It is desirable that the provisions .. of se.ction 116 should also be 
extended to lunatics and persons missing on active service .. Cla.use 5 provides 
for this. CIIlIIse 10 makes n similar provision ,in the Indian Air Force 'Act. 

When the Tn<Han Army find Air Force (Military Prisons IUld Detention 
Rnrraeks) Act, 1943, Aet XIV of 1948. WBB in p a~e through the Legisla.ture 
in March laRt, the nocesllity for Bmendingsection 116 of the Indian Air Force 
Act WIlS overlooked. CIIlIIse O. which provineR for the communication of certain 
orderR- t.o officers-in-charp-e of Military and Air Force prisons, repairR that 
omil'l!'!ion. Sir, I move:, 

)lr. Deputy 'President (Mr. AkhiJ ChondrI!- Datta): Motion moved: 
"That. tbp. Bill further to amend the Indian Army Ad, ]91], lind the Tndian Air Force 

Act. 1932. be taken into conllideration." 
:Mr. H. A. Sathar H. l!:ssak Salt (West CORst and Nilgris: ~ u ammada )  

My HononrnblE' frienil hag heE'n "ery· sC,ant:v in the information thaii he has 
given usil'(!lt now. T f;hould like to hoye ROmE' elucidation Qf clause 8 er~ 
he says the I'lub!ltitntion of a va1i(l fl di ~ or Rfmtence for a.n invalid finding or 
sentence iF: providE'd. Hf' jll!'!t rl'fld out thORE' words Rnd said nothing- in explnna-, 
tion· thereof. J hope thnt \\'hE'11 he cornell to deal with the clausesne will just 
explain wl1Rt he mearxs bv them. . 

':Mr. O. X. Trivedi: If the Honourable Member reads clause 8 he will find 
the meaninl! VE',ry clear. An invalid. finding is one which cannot be !1upporlied 
by fact!'! or law, and this clause provides for the Bubstitutipn of a valid finding 
for an invaJi(l finding by a ('ommllf i ~ authority. . . 

Kr. Deputy President (Mr. Akhil Chandra DaUa); The queRtion is:-
"ThAt the Hi" furi.hl'r toO Amenli thp TntliAn Army Art., JI)11. anrl t.h .. Tnrlian Air Force 

.Act, 1932, be taken into consilierat,ion." . 
The mot jon was adopted. 
Clauses 2 to 10 wcre added to tIle Bill. 
Chml'le ] was . lidded to the Bill. 
The Title nnd t.he l)rcainble ~re added to the Bill. 
Xr. O •• '.'l'rivecli: Sir, I move that the Bill be passed. 
Mr. Deputy President (Mr. Akhil Chundra Datta): The question is: 

"That the Bill bl'! pa"8('d."" . 
ThE' motion waR adopted. 

The Honourable Sir Sultan Ahmed (Leader of the House): Sir. as the 
Honournble the Finance MemhE'T hlll8 fallen ill he CRnnot move the motion ,,·hich 
standR in his name. 

Thfl AF:Remhly then adjourned till Eleven of the C'lock (Ill Frida:v, the 80th 
Ju1y,194.!J. 
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